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Khaksar  Movement— 
Adopted as amended 

Thursday, 24th September, 

1942- 

Member Sworn  .
Transfen'ed  Starred  Ques­
tions and Answers  . 

Transferred Unstarred Ques­
tions and Answers  .

Short  Notice  Questions 
and Answers  .

Statement laid on the Table 
Report of the Committee on 
Travelling ̂  and  other 
Allowances to Members of 
the Indian Legislature 

Resolution re Committee for 
Enquiry into the alleged 
Military and Police Ex­
cesses—Discussion  not 
concluded 

Election of Members to the 
Advisory Committee ifcir 
the Utilisation Branch of 
the Geological Survey of 
India . . . .  

Appendix . . . .

458-59

459

459-60

460-86

487

487—506

507—09

510—17
517

517

5l8*-44

544

545



LEGISLATIVE ASSEMBLY. 
TJumd4y .• 17th September, 1942. 

The Assembly met in the Assembly Chamber of the COUD.~t II.". 
Eleveu of the Clock, Mr. llreHident {The Honourable Sir AWul' Kehm i1 
in the Chair. 

MEMBER SWORN. 

Mr. Aga Hilaly, M.L.A. (Government of India: Nominated OtJieiBI) 

HTARRED QUESTIONS AND ANSWERS. 

Sir lIubammad Yamin Dan: I propose-:-and I have consulted an 
Patty Leaders on the !;ubject aud they have all agreed-th~ the·~~ 
\\ bieh have been put down for today and tomorrow may be postponed t() 
the 23rd and 24th, so that more Members may get a chance of speaking 
on the motion, which is really the chief business of this Seasien. I lave 
consulted all the Party Leaders and they are agreeable to . t_. .}f 1he 
HN'Iourable the Lel\der of the House. has no objection, I suggest tb. tiNs 
course might be adopted. 

'l'he Honourable JIr. J[. S • .&Dey (Leader of the HOuse): If that ill 
the general wish of the Parties and the persons who are concerned in 
these questions, Government have no objection. 

IIr. Prel1dent (The Ho.nourable Sir Abdur Rahim): I SUPpOll~ that 
the Government Members who have got to answer these questions will be 
reRdy to do so on the 23rd and 24th. Is that t·he general wish of the 
Mt'mbers? . 

(Voices: "Yes".) 
Very weI:. The questions will st.a.nd over. 

t7S·-91·. 
. '. , ~ .. ' .; . 

Mr. Preatdent (The Honourable Sir Abdur Hah:m): Whata~ t:~ 
Sbort Notice Question? ..... :~ 

Sir Abdul Balim Ghusnavi: I can drop it, if you like. 
t": .",":" 

":: :':':!"j!'" 

SOMIN.~TION OF THE PANEL OF CHAIRMEN;···. ;"; .. ,; 
'I '" 

~ •. ';,' ." l t ''\ I; ... ' ., • 

1Ir. Prel1dent (The Honourable Sir Abdur Rahim): I have to mfoln' 
tJI~. House t~at under sub-rule (1)?~ ntIe 8 of the Indian l.!flgiJlJ,tive 
ltult:8, I nommate Byed Ghulam Bhlk Nalrang, Mr. Jamnadas )to Mehta 
Sir ~enry Richardson .and Sir Cowasji Jehangir on the :Panel· o'rcfi"Qltine~ 
for the J:llrrent S~88ioD.; . . .:,; .... ~;,: .",,",' 

l'. '*+ *& t4 tFor .,helle questiolls and .nswere ,ee pagei!43S-53 of these Debat.e..· •. 

( 233 ) 



COMMITTEE ON PETITIONS. 

Jlr. President (The Honourable Sir . Al)dul" . Rahim) :  I have to 
autlOunce that uudtlr sub-order (1) of Standing Order 80 of the Legislative 
. i ~eUl ly Standing Orders the following llonourable Members will form 
the CoIUluittee on Petitions, namely: 
.  . ... t.'J.I..' ..' ." ' 

.. ~~.-.. :. (liSyed Ghulam Bhik Nairang; . 

(2) Mr .. Govind V. Deshmukh; 

(3) Sir Abdul Halim Ghmmavi; and 

• 'f (4) M.r. N. M .• loshi. 

. -....... AccOrding to the provision of the same Standing Order the Deputy 
))resident will be the ChairmRn of the Committee. 

l"RESENTATION OF THE ImpORT OF THE PUBLIC ACCOUN'fS 
COMMT'rTEE. 

. . 

.... ""1'be Honourable Sir .Jeremy Raisman (Finance Member): Sir, I 
'" .present the Report* of the Public Accounts Committee on the Accounts of 
" ':040-41.. 

MOTION RE THE SITUA'fION IN INDIA-contd . 

. Kr. President ('rhe Honourable Sir Abdur Rahim): The House will 
now prococd with the further discussion of the motion: 
.. Tbt the aituation in India be taken into consideration." 

,  : "·Dr. Sir .Ziauddin Ahmad (United Provinces Southern Divisions: 
Muhammlldau Rural): The issue in the present debate is not whether 0. 
difference of opinion exists ill the demand for self-government. The 
Gongres8 and the Muslim League do not differ on this issue. The differ-
-ence licl> in 4the connotation of the word 's,elf-government' and in the 
lJIethod adopted in aehieving the object. The demand for national govern-
'loE"nt is common but its connotation is different. We want equal partner-
ship nnd right of seH-determination. The Congress wants the rule of the 

.. : ulajority and to maintain the dom:nation of a particular class which from 
our experience of the Congress administration the Mussalmans cannot 
accopt. Mr. Joshi rightly prossed the formation of a national' government. 
He put the entire blame for not ha.ving it on the present Government. 
Suppose he becomes the Government himself. May I ask him if he will 
4M!I prepared to frame 8 new  COllstitution for the interim period, which will 
'.Qrttisfy both the Congress and the Muslim  League. 

III ••••• 10lhi (Nominated Nbn-Ofticial): I shan do it when I 
t.~ e the Government . 

... '  . ~N  iaolad~d in tbt'IO Debat.ee, but a cOPT haa been placed ill the Library 0{ t.he 
ftDue.-ff". ., 8. '  , .  . 

(13' .  , 
.~ 



IUTUATION IN INDIA 

Dr. Sll ZlauddiD Ahmad: The plea-wruch he will put forward will be 
th"t it,lnlght be pressed on the people in the same manner as the Com-
lI:u!lBI Award. 

Kr. :N. K. Jothi: Yeti. 

Dr. Sir Zlauddln 'Ahmad: But what is the use of a constitution for 8 
iwtional Government if it could not achieve national enthusiasm to 'win 
\ th!3 war?  There is. also a difference in the manner of achieving self-
government. I want to -achieve it by constitutional methods. Some 
ppr60ns desire to have it by terrorism and by paralysing the Government. 
ThL. method cannot achieve the object especially with the enemy at our 
ooors. 1 put a simple question. Does the Congress want a national guv-
ermnent? They cannot have it, much less can they run the Government 
without giving full satisfaction to the Muslim League and other minorities. 
Chn-any sane person believe that Japflon will shed blood in this country 
only tl> lllstr.) a national government and then retire? If she ever comes, 
i..~ will come with the intention of staying and ruling this country. How-
ever much a Congressman',dislikes the present. Government, he would not 
like to change it, for the Japanese Government. .We want a national 
gowrnment and not change of one foreign government for another. 

The next issue that has been raised in the course of the debate is that 
_ the Goyernment ought to have waited for another fortnight and given 
furthH chances of negotiations with the Congress. I request them to 
consider a few facts. They must have seen the leaflets and pamphlets 
issued by the violent non-co-operationists, describing their mannerof 
action. It is not a sporadic outburst. These pamphlets show that a plan 
hs,l been carefully drawn up and it courd not Itave been done at a 
mCJJnent's notice. It must have been aone in the interim period ~ et e~ 
the passing of the Working Committee's Resolution and the Resolution 
of the All-India Congress Committee at Bombay. It is very difficult to 
hl\\le negotjations with p~r on  who believe that Japan will win the war 
and any negotiation with the British Government will prejudice their 
pl'ospects with .T apan. 

Every supporter of violent non-eo-operation clearly understands that· 
vident action has always developed into terrorism or anarch,sm and gene-
1'al revolution und that ordered Government will be replaced by martial 
or dictatorial government, whether it be Indian. or English or any other 
foreign government. If they believe that it will lead to the supremacy of 
the Congress, they . are entirely mistaken. It may be just the reverse. 
These persons have only destroyed the properties of Indians valuing over 
. two crores, Let the rich factory owners and businessmen understand that 
they do not expand their business by driving out their workmen and 
letting'them do mischief in the cities. Finally, it will lead to mischief in 
thf'jr own factories and the rich men will soon realise' their mistakes wilen • 
th!j are asked to pay to the terrorists, at the risk of their lives. Some of 
the capitalists have already received such letters of -extort:on of money. 
I d" not know what is the information of the Intelligence Department of 
~ " Government of India. 

,  A philosopher classified wise men into difterent categories. He said 
~ .e man ill a, person who foresees an incident and takes precautionary 
niealore to avert the crisis. a semi-wise man waits till the inoident hu 
accUl'I'eci IUld prepares himself to ee~ it i', and a quasi-wise man !rat 
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COIl siders I\n incident to be an accident and does not f{et up till it is repeat. 
ed; and a fool does not. believe till he loses everything. Now, our Dethi 
GoVt'rnment is certainly not included in the first category of the wile 
Government and I am not sure under which of the remaining three 
categories I should put it. District administratiQns in many towns. 
especially in the United Provinces e.nd the Punjab, can be put under the 
first categor,. 

l'h{' next glaring instance of the proof oj wise statesmanship i, tb" 
boming o( th.~ Clearing Accounts 'OSiC'e "'here about u thoulk\04 clerks 
auei peons were working. Their Deputy Chief was all A. R. P. oacef who 
had twn arnin~  before the actual-burning. The officer watched calmly the 
buming of the office by a handful outside spectators and tamely e&roe out 
and ~iced that some of the clerks helped in the burning, which I cannot 
~pre88 in detail. The Muslim Sub.Inspector who intervened was beakn 
to death. In the absence of the Accounts OJlice,. the Railway Board in 
their inquiry overlooked the fact that the burning of HIes helps the dis-
bonest clerks to commit fraud in conspiracy with the station staff. The 
buming of the records helps the fraudulent clerks to achieve their objects. 

I very much deplore that Rome political organisations Bre using the 
students for their party propaganda. Students of today will be the 
leaders of tomorrow and it is in the interests of the country that they 
should be well-trained and wen·equipped to fi~ht the battle of life. 
Parents have entrusted their sons to the care of the teachers, but the1 
d.> not lend the support to enable them to discharge their dutIes. In 
8O ~ cases, teaehtJl's are themselves drifted by the politicRI current. 
Instead of stopping.the ~ dent.8 from leaving the classes. they themaelv .. 
E>njoy the holidays on full pay by asking them to leave the classes. They 
do not do their duties properly. If teachers face theo, public opinion and 
if tho interests of the students are safeguardea, they will no doubt. be 
temporarily unpopular but their work will be appreciated  in the end about 
which I have got plenty of experience from'l920 to 1924 when we had this 
non.co.opero.tion movement. I was tl ceedin~ly unpopular at that time 
but lifter the lapse of four years the people appreciated that I acted 
correctly. 

Dr. P. If. Banerlea (Calcutta Suburbs: Non·Muhammadan Urban): 
An.! now you are quite popular. 

lb. Sir Zi&UddiD Ahmad: Lawlessness and indiscipline of students 
Brtl lCsented by every Government.. The Congress Government of Ule 
United Provinc6s fined the AI!garh Muslim Universit,...Rs. 2,000 for· the 
burning or an old tent of police, the price ot which was not mON than 
Rs 60. What the Congress Government would have done on the pre en~ 
occasion bad the Muslim University' been aggressive like sister Univer· 
sity can be well imagined. With these WOMS, I resume my seat. 

Biz AbdUl JIaUIn QhUJD&Vi (Dacca cum Mymensingh: 1\1 uhammad.nn 
Rural): Sir, it is with considerable trembling of the heart tba' I stan4 
up before thi8~o e to speak today. India is going through Qne of the 
vwest crisis in. her· very long and varied history. I would not b,8. far 
y,ro0ll. ,when I say that the crillis we are facing and to the solution of 
which aU of us are tri~ng hard to make o econt.ri ~ion i. on~ Ilf .. t~  
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grentpst crises in the history of the world, and it would ueed aU thE' 
wisdom, political sagacity and statesmanship both of India and of 
England. I was born and brought up in the tradition of the. union of 
theE'\' two great countries. I hove lived 65 years of my life in that same 
tradition and now when I am nea.ring the end (Voices of No, no.) I 11m 
h :llrified to find that. these two great countries are at thp, part.ing of the 
l y~. I would proclaim with all the fqt;ce at my' command that nQ 
Gvvemmeut worth the name can abdicate to terrorism or subjugate it· 
self to lawlessnes8. When the rule of law is supplanted by the rule of 
nH1b violence, the harm that is done to the population is incalculable; and 
if nnCb mob rule can get" some hold in a vast continent like India, it wi! i 
tnk ~ a lonr. time before proper administration can be restored. " 
Sir, I was on(' of the first to publicly condemn the attitude of the 

Congress which drove it to declare lawlessness in the country in the name 
of a freedom movement. I was one of the first to publicly deprecate the 
attitude of the Congress, which exhibited a deplorable lack of appreciation 
qf the grave danger of invasion to which India stands exposed today with 
the Jkpanese on the borders of Assam and Bengal. Congress is one party 
imJ it has no business, without the approval of and agreement with the 
rest oi the peDple, to plunge the whole country into a .revolution, at a timp 
wht'll her fate is hanging in the alan~e. 

We have read the amazing statements made by Mr. Churchill and Mr. 
AmerJ and on Tuesday \ve listened to the statement of the I£onourable 
the Home Member. In these I:Itatements, if I may say so, one would 
~earch in vain to find some constructive suggestion. 80me note of sympathy 
with the national aspirations of India. On the other hand, the whole 
hurden of the statements is that the Congress is a nonentity. There is 
olll~' an attempt to discredit and criticise the Congress. This, to my mind, 
is in sharp variance with the British Government's earlier attitude to-
ward." the Congress. 

Sir, when Sir-Stafford Cripps came to India as an ambassador of Mr. 
Cl!urc!iill and his Cabinet, what did he do? Let me remind the Hous6 
t,hnt he went straight toth,e" Congress and thereafter to the Muslim 
r..ea~ le. What he said was this: "I have come tosett.le this with the 
Cc.n{o(l'ess and settlement with the Congress alone matters." At a Press 
COllference he indicated that the Congress acceptance of the proposal is 
wht',j primarily matters. If the Congress is a party with only a very smaH 
follOWing in the country, why this anxiety then to appease the Congress 
only? Sir Stafford Cripps, when h~ visited India, ignored all parties 
excepting the Congress and the Muslim League. There the British Gov· 
erl l~ent was prone  to make the same mistake as Mr. Gandhi and Mr. 
Juu.ah make. Mr. Gandhi claims that the Congress represents the wliole 
of India. I remember, Sir, that in 1932 at the Second Round Table Con· 
ference when Mr. Gandhi I.\.II.d others· were striving to bring about B com-
munal settlement, Mr. Gll.1ldhi said that he represented 95 per cent. of 
lndie. To that my Honourable friend. Dr. Ambedkar retorted with the 
(Jul'lition as to. who were th~ other persons ~o repre ent~d that five per 
cent. which Mr. Gandhi did not represent. Well, Sir, Mr. Gandhi uow 
puts up the claim that the CengresB represents the whole of India, and 
Mr. 3innah claiDlft that the Muslim League represenil the Muslim India 
Both are egregiously wrong. Mr. Churchill recognises the claims of these 
two I!entlemen whenever it suits him and discredits them \Vbenever h. 
de'~  fit. This time he has conceded that the 90 millions of Muslims are 
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behind the Muslim League and opposed to the Congress. This is a 8 l ~. 
ly incorrect. The paradoxical ignorance regarding Indian matters of thlf; 
i~e British l)relllier shocks me as it has shocked many who have read 
his 8peech. Is he not aware of the existenCe of important parties. with 
vet·v large followin" among the Muslims of Indi~, like the Jamlat·ul· 
Ulema the Mamins, the Ahrars, the Azad Muslims who do ndt owe alle· 
giancf> 'to the Muslim League? Then what of the Muslims within th" 
ranks of the Congress, however insignificant their number migbt be? 

On that fateful day, t.he 9th April last, the Congress had decided to 
accept the Cripps proposals and, if they bad not changed their mind over-
night on the telephonic advice of Mr. Gandhi. tbere would today have 
bl)&n a national govemment for India, predominantly composed of Con-
greB'; members. At that time the British Government were not so 
enthusiastic about championing· the name and cause of the minoritiep 
like Muslims, Depressed Classes and the non-Congress Hindus and the 
States. ~ en Mr. Jinnah, who is not at all likely to err on the side of the 
Oongress, admits thnt the Congress is the largeilt !;lingle party in India. 
I IllURt, however !:1I1Y, that the largest parties are not the only parties tba1l 
count. All parties,' to my mind, are important especially at a time like 
this and must be considered. Among all such parties, among. all mell 
an 1 women in India, there is unanimity as regards the ultimate goal. An 
want freedom. The difference among the various parties lies only in the 
path each elects to follow for the attainment of that freedom. If we must 
win this war-and we must-we cannot afford to let the lessons of the set-
oael;: in Malaya and Burma be lost on us. We must profit by those 
lessoml This total war can be won only by rallving the people round tIle 
Ilgbr. No military, however Eltrong, can fight effectively if the people ara 
divor('ed from it. lowe allegiance only to my beloved country and the 
progressive features of mankind. The demand for transfer of power il!l 
. the notional demand. It is also in conformity with the ideals ror which 
n.e United Nat.ions stand and fi~ht this war. I /tdmit there 0.1'6 difli· 
culties in a in~ wide constitutional changes during these abnormal times 
But they are not impossible of overcoming. Larger constitutional changeR 
haw· been nderta~en in the past during similar trying conditions and the 
Cripps offer itself disproves the myth of constitutional impossibility. In 
any case, ~ie ed objectively, these difficulties must be overcome. It is 
II') use harping on the existing differences among sections of the people. 
T'l1tlY arc only apparent and on sight of the goal, whi<'h is common, must 
disapPf'nr as mist hf'fore the rio;ing sun. Mere promiqp of freedom at R 
futur,·! date will not achieve this unity among the people and entnuse them. 
'fhere is much deplorable distrust of Britain's intentions. For this, if I 
may say so, Britain has only herself to blame. With and since the Queen 
Victoria Proclamation on 1st November, 1858, the. history of BriMsh. con 
nectiollfl in India has been a long line of broken pled~e  and promise!'! 
p,)lernnly given. This is no time, however, to harp on past sins of omifl-
siol) lind commission on hnth sides. The enormity of the danc:er cOn-
fronting thiR country overwhelmes me, as surely it must ovenvhelmany 
on~ who has the country's cause at eart~ To ensure the hole· ell.~d 
('o-operation of India's 400 million people and her vast resources on thl'l 
side' of the United Nations, it is most essential tha.t Britain should forth-
wft.h transfer real power into the hands of the Indian people and make 
,tbi@. the people's war. . 
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The Honourable the Home Member gave us an estimate of the 108&. 
of property ana nlaterial as a result of the present turmoil in the country: 
Ho condemned the actions of the people who caused such de tr o~oQ. 

He plI~nted lurid pictures of horrible and fatal attacks made by infuriate(}· 
Ir.obsion civil servitors and military personnel. I am not sa.tisfi.ed • .how· 
eVbr. that the brutality with which the people attacked Governriien.t 
offices and officers has not been retaliated with unusual and e ce i~e' 
forCf! by the forces of law and order, I am informed that in vanOlle 
places. and Bengal. in particular. the military patrols indulged in, indiscri. 
minate shooting on crowds dispersing frantically but pel\Cefully Oil thei. 
appl'08ch •. and in doing so, did not at al~ observe the humaneprj.nclple oj 
shooting the unanned beneath the waist, 'l'his. it is said, was done in 
ordt!r to Htrike terror in the minds of mischief makers, but it walibi· 
humanly cruel. -, 

Mr. P. 1. Gri1Ilths (Assam: European): No. Where was this? 

Sir Abdul 1I&lim Ghumavi: This was done in Com wallie street, 
Central Avenue and College street and some other places. 

JIr K. O. Heagy (Dacca Division: Non-Muhammadan Rural): ~, 

Honourable friend wjll have proof of it if he waits, 

Sir Abdul lI&lim Ghumavi: This happened in Cornwallis strp,et, . and 
Centl,ltl A venue and I myself witnessed one of these incidents . 

. Jrtr. K. O. Neogy: I have got written statements fro peop ~ affpe~a 
and I will read them out on Tuesday. .. : .. ,,~,. 

Sh-Abdul lI&llm Ghunavi:' The t:me at my disposal ilJ short; ot, ~
wise I would hav(\ given It complete answer tv mv Honoumhle friend 'witt. 
full details. -. ":."', 

1 agree with the Honourable the Home Member that °all lanh' "'-
Government servant.s, even the humblest, had as a whole· stood fi ~ 'mR:l 
don ~ their duty in face of all attempt,s to subvert -or terrorise them_". 
Their exemplnry brav.:ry and loyalty should be nn inspiration to' aIfo-o," 
el'll ~nt servants for all times. -. . 

-.. 
I must draw t.he attention of the Government of India' to· what .. M,-, 

Churchill, in the course of his recent statement, said on-CongreB8: ,He-
siHted that t.he Congress is a political organisation .. sUilta:ned by, ceri8BJ 
manufacturing and financial interests ".This statement' presumabl},'oft; 
based on information sltpplied by the Government of India'. : I must moBt 
emphatically protest agllinst such generalised insinuations agairist&fJEie-
tioll vf the people as wholly unwarranlied and uncalled for. This''is';ariJy 
cnlculated to produce very unwholesome results and wean away 'even tbtlee 
who are sympathetic and co-operative in spirit. Both the lridiaI1'lrid \be 
European commercial communities in this country are' co-opernting fully 
witll the war effort. But tM -two fundamentally differ in 'their' views 
as to bow the present effort could be enhahced. Even eminebt' -' riti~  
and American experts have 'challenged the policy which' tHe o.e~t 

of India now pursues and ;w'hich the Europeancommercial"abd -biduimial 
int-t~rfl~t-  here support. I need only name' hereSii Aletarider o~r,·'t ~d 
Dr. Henry Grady, The Indian commerc:n] and industrial interests d .. 



117TB BBPT. 1942 

";' ,'[.8lr Abdtal.H80lim Ghl,lzllavi.] 

ftU.·potiticat freedom because it is the pre-rtlquisite, to eoonomic free-
timn.' riboutwhich they will only remaiu. Cinderellas of world commeroe 
"~ industry. They want freedom also to enthuse the masses ~ work 
'ftim:lI &!ld produce more towards the war effort. 

,,' .'.'f ~ Britain has so long professed to act in the role 'of lL "Trustee" . 
.. ~.h~ muat r~ali e' that her period of Trusteeship is OlVer and India is get-
tiPeimpatient to have power in her own hands now and at once. As I 
'~ , 'rip n:geuc)' ,on earth can prevent tht; transfer o ~ this power. Un-
for~ l.ately every English official in this country, ll'om the highest to the 
P ~. ia grudging at every step the Indian getting or kyip.g to get some 

~. bi. responsibilities, und I am disclosing no ~ecret when I say that the 
entIl'e Governrnentof India is open to this charge, Every British officer 
tries to keep 8S mud!. e.ontrol in his hands II!' he clln and will not, on 
plea of ~lnciency, part with it till he is compelled to do so. That is whut 
is llIuking the position worse, and the reaction to that is this mass move-
W l'~ in the, country. 

I earnestly appE'al, in conclusion, to Britain to show magnanimity, to 
part with. the control of administration gracefully to the Indians, because 
the time has now come when Indin is determined to have that control, 
with the co-operation lind goodwil! of Britain if pORRible, without it if 
;1~~~Cl·S88~y. 

'llr. LalchaDd . ' 'alr~ (Sind: Non-Muhammadan Rural): Sir, when I 
'I1I Oei~ed tl;le, intimation about this Assembly being held now, I was very 
glad ip.deed because I thought that the House will be given an opportunity 
Lo find & solution of the present situation. But, Sir, when I came here I 
Ul~t sal tbat not only I but many of my other Honourable triends have 
~ :4.isappointed. What I ;,hought, ap.d what the people thought, was 
that Government had changed its mood, and was in u mood now to make 
coP8tructive suggestions to remove the present deadlock and ease the poli-
~ic'" Iti'uation. But we find that there is nothing doing here. What we 
"-'Ve gone through so far is only an academic discussion without finding 
l\Rf aolution for the removal of real difficulties. 

What has been placed before the House by Government is only a bald 
t'llotion of one line without any rpcommendation at all. No suggestion has 
oGIina forward from the Government side. It seems G,overnment only 
_nttMI.tJo laear lectures from the Members of this House without suggest· 
ing 81ly~'ing iherl1Feh'es unci without even saying that they were in a 
moo«)' to dB IOmething which is very necessary at present.. After I came 
'luire I· Nund that Mr. Churchill had made a stlttement which was most 
4eplQl'aWe. and also a statement made by Mr. Amery S&"ing that there 
. :~ .. BO room fOr any further negotiations. which was als·) contemnable. In 
·tIatit state I thought that the Government of India had made up their 
,!till •• 110 adviae tile British Government that they should not stand adamant 
• ~. oocaU8e that will not improve the situation. On the contrary, 
i,.uId think, that it is simply suicidal to the very interest of the British 
o..ernmMt. The British Government cannot rule here with repression as 
, ' .• patio,. NG repression bas ever been able to put down 1he legitimate 
· ...... ds .(1f people. The aStuation may be suppres8edbut it will be 
"~" ~nd, and the statesmanehip requires that some 'ea.rl" 
~1iIrt.er.t .~ should be tuen. 
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VI) to this time we have heard only the Home Memb6r frow the 
"I'reasury Benches and what he has said comes to this. He has simply 
wept over spilt milk and he is ready, by his policy of repression, to see 
-other milk also spilt. He is ready to !'lee bloodshed, he is ready to see 
that the situation should not he eased. He is throwing the burden on the 
people, 'he is throwing the burden on the Congress and he is throwing the 
burden on all parties, and he suys that they are responsible. He has 
simply come here to reproach us. He has not said a word to the effect 
that his repression is excessive and that his repression was not called for 
~nd it was too hasty. 

Now, Sir, one hope remains, and that gives us some solace. It is that 
the other Members of the Government-Executive Members-have not 
set spoken or opened their minds. I would li ~ to hear from them, 
especially from the Indian Members of the Cabinet, who profess at this 
time that they are for the country. Though in those chairs they say that 
their suggestions are not being rejected-they have even gone so far as to 
say that not even one suggestion has been rejectE:d-let us now see what 
help they are giving, what advice they Ilre giving to the Viceroy, and 
what help they are giving to the other parties including the Congres8 to 
<come together and solve this problem. 

Sir, I find that the motion before the Hout:le is to consider the situa-
tion in India. I think it is very vague. The motion itself is very vague, . 
.apart from its being incorrect. Always when motions are moved some 
recommendation is made in them. that means that something is suggested 
liS to what should be done or what the Government want us t-o do. Here 
they 8ay nothing. We are confronted wit4 internal disturbances which 
were apprehended and which the Government said they were strong enough 
:to put down. They have not he en able to put them down at all. 

'fhe other questions are the internal disturbances and the Satyagraha 
movement and the launching of extreme repression by the Government. 
I must say that that there is one other situation also which is f!lpecisl to 
:Sind, which is very distressing and depressing, not with regard to the 
present movement but with regard to the depredations that arc being 
.{lommitted by an element oalled Hurs who are doing all sorts of mischief, 
sabotage, derailment of trains. murders, and so forth. Of course, the 
Government have introduced Martial Law there but you can understand 
what Martial Law is. It should not pass regulations which would lLffect 
the eivil p!>pulation. 

Sir Muhammad Yamill JDlaa (Agr/l Division: Muhamnuldan Rural): 
What do you mean by the civil population? 

Mr. t.a1chDd Bava1ral: I mean the people who are innocent. Persons 
who have nothing to do with the Hur movement. At the present moment 
.even an ordinary person committing an ordinary otlence oan be tlIied under 
Martial Law, whereas only ordinary law should apply to the OrdiBt.t'y 
people. But what I am submitting is that this is one of the phases in 
Sind which· is disturbing. Then there is the question of floods. We are 
more or les8 bottled up at certain places. The lines h8'Ve beelt breached. 
There is no passage to go one way or the other. The whole of Upp(>r Sind 
is lDlder water, and my own town of Larkana. which·is a diatriot town, 
an4. Dadu, are blocked on all sides. Ther.e is no route to go one way er 
the other. You can only move within those barricaded limits and. flO 
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more. Then, Sir, there is also t.he question of thiiJ movement. I am 
coming to this movement because, so far as the movement is concerned", 
we have heard from the Honourable the Home' Member that it is very 
less there. He' calls it remarkably so. And yet t,he atrocities that bav'a 
been done by the police and the harm taat is being done to the people is 
beyond imagination. It is a matter which should be put down. I shall 
say a few words upon that hereafter. 

Then coming, Sir, to what the Honourable the Home Member had to 
say at length with regard to the internal disturbances--showing grent 
sab<:,tage having ~een done, fire'!! having occurred, rail, roud and ·telegraphs 
havmg. been tampered with-and also he has tried to justify the intense 
repression t.hat has been launehed but has not suggested in the least' the 
"remedy to overcome the present position. 'Cntil the root cause is removed 
the~e will be no peace in the country. There are complaints all round in 
India that there has been excellsi\"e repression and harm done even to the 
innocent civil population. Even in a place like Sind, where the Honour-
able the Home Member admitted that the movement was much less, T 
say he went So far to admit that the North-West Frontier Province the-
Punjab and Sind. continue to be remarkably free. Yet in Sind u re po~ i le 
body. of .the~ndlan Merchants Chamber have given-their own report, It 
portion of which was read by the Honourable Sardar Snnt Singh yesterday 
and I would throw more light on it. 

Sir, after this movement t;tarted sud atrodties were being committed, 
the responsible and respectable Indian Merchants Chamber and Buyera 
and Shippers Chamber sat t.ogether to consider the situation. Sir, the,. 
appointed a committee from amongst themselves, in which there were 
M'Ji:nmmadan& also the name of one of them .ill Faridu Allah Lukhluall 
Allahji. They were asked to get evidence of what was seen. This is ha~ 
t.hey said: 

"From the depositiona made before UI by the varion. witneye •. who are .llllged. t,() 
have been belaboured by the police, we have come to the conclu810n that the police 
in dealing with the public, particularly on Tuesday Ule -12th AU.liuHt. 1942, hal acted 
in a ver1 high·handed ma:nner and ueed ~ore fo~cethan . ~ ~t ~.11r necelsary tn 
~ ppre lllng the alleged agltato\'1l, and t~at It also d~lged m dl cn l.nate~r aSl&lllt· 
ing innocent pe\'1lonll who were not takmg any part In any demonltratlona. 

Then further on t,hey say: 
"The police used lathis not only for disperlling crowds, but they belaboured rea-

nectful persons going about their lawful bUllineaa, either ~. f~ ,or, on bicyclea. 
frhey .Iso I'ntered reading rooms, restaurants and clubs and mdlscrlmmat.ely R8sl'ulted 
persona .ittin~ therein and .Iso arrested a number of them. . They chued the young 
boys, knocked· them down with lathis and trllflpa8lled into the private relide~1I or 
these people.".. . ,. 

Then, Sir, further On it, said that some of. the respectable citi~n  
have ~ !;ated before the COlllmit,t.e.e tllut at tho police station, after. severe 
beating by sIaps, fisticuffs,' kicks, etc., they were. taken into a room and 
mao" to lie down on their beds with plain cloth<)s men sitting on· their 
chests: their feet were lifted up by another man ana they were :ate~ and 
so forth. It was also stated,that one Mackrani (the peculiar system of 
the Government to employ mackranis, hooligans)actuaUy dragged .a . boy 
;into 'a,room, forcibly removed his pyjama and underwear with a:viaw toO 
oommitting sodomy. I say, Bir, if -this is the deplorable state in Bind. 
what justification has the Honourable the Home Member to say thu 
repression is not very tense? 
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The HODourable Sir B.ep1&ld JlUweU (Home Member): Is the Honour-
able Member aware that the Sind Government held an enquiry into the-
allegations and published the results? 

Mr. LalcllaDd lfav&lr&t: I know. ,But in regard to this I was just 
going to say that while this p,nquiry was going on the Government,  very 
openly and with an intention of white-washing the police, appointed one-
of their own Secretaries to make enquiries into a·few instances. 

The HOIlOUI'able Sir lteginald KawaU: A Mini ter~al Government ser-
yant. 

Mr. LalchaDd Kav&lr&l: Yea, yes, whatever it is. They still get 
inspiration from the British Government. It is a deplorable way of saying 
that we have made investigations .  .  .  . 

Xaulana Zafar All ID1&n ,East. Central Punjab: Muhammadan): Who 
is responsible? Sir Reginald Ma ~ll or Allah Bakhsh? 

Mr. L&1chand lfavalra1: I think I will say both together. What I mean 
to say is this: If the Honourable the Home Member thinks that these 
allegations are false, the only course is to appoint a judicial inquiry, 8 

public inquiry. take evidence and then come forward and say that not only 
in Sind but elsewheT"e also the severity is not so much. The Home Mem-
beT" suggested that the complaints should be made to the Provincial Gov-
ernments ... 

Mr. PresIdent (The Honourable Sir Abdur Rahim): ThE' Honourable-
Member has two minutes more. -

. Mr. LalchaDd lfavalr&l; But what is the use? They appoint· one of their 
own officers with certain instructions and with certain terms of reference. 
The Honourable the Home Member says that the use of excessive force 
does. not matteT" much. I was very grieved to hear when he said that it 
does not matter as force is used against force. That is a clear incitement 
to the police to do what they like. It is absolutely an incitement; it is an 
encouragement to them to say that even after this Assembly met here the-
Honourable the Home Member was in a mood to say: •• Go on; commit 
all these atrocities, and you will be immune." 

In his long speech the Honourable the Home Meinber has not told us 
any remedy to solve the question of the present situation. I say the 
remedy lies in removing the root cause. It is the political problem that 
should be solved. On this issue the views of all the political parties and 
recognised leaders have been more than once declared. All want indepen-
dence for India. When it should come-now or after the war-is also not 
very much in dispute. If it is guaranteed after the war, thepoiitical par-
ties have no objection to that; on the part of the Government also, the-
British Government stllilds eommitted to the declaration of Sir Stafford 
Cripps, as to the recognition of independence of India af.ter the war;· and 
also as to the fornultiol1 of u constitution by the IDdians themselves. But 
the question over which the negotiations between the British Government 
and the Indians broke is with regard to the establishment of • National 
Government in IDdia now. All parties in Indi~, not merely the Congress, 
are united and unanimous in demanding the transfer of power here and 
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now. The reason for it is that such steps will bring confidence and faith 
ill the Lema fideB of the Br4tish G8vernment. We have t.ried-their 
promises several times .  .  .  .  . 

Ill. Prta1den' (The Honourable Sir A,bdur Rahim): The Honourable 
Member's time is up. 

Mr. La,lcb.a.Dd Bava1ra1: Then I will say only one word . 

Mr. President (The Honourable Sir Abdur :&.ihm): No. The Honour-
able Member cannot a~' anything more.' -

. !b. Lalchand ~a alra.l: In the end. I say tliat the Viceroy should 
ll1Vlte all the parties, even the Congress partv, and sit together to solve 
this difficulty. • 

• 
Sir OowUji oTehanglr (Bomb&y City: Non-Muhammadan Urban): 

Mr. President, at such dangerous and nnxious times as those through 
which we are passing, I most respectfully suggest that we should cOI).sider 
all our difficult problems most impnrtia:iy, without prejudice, without 
.sentiment, and if possible, without excitement. Sentiment plays a most 
important part in human affairs; but let it not blur our judgment, let it 
not lead us to conclusions which migbt be untenable and illogicaL I 
specially plead for allowing sentiment not to run away with \IS, because 
I feel that a great denl of harm and damage is done to our country by uIl, 
the Government and ourseh'es, by pre-conceived idea.s based on sentiment 
that has ruled through the last hundred years. I desire to speak on the 
problem as it faces us immediately, and I do not, with your permission, 
<\esire to divert on topics that have no connection with the present political 
movement, because I have no time. 

The main reason for the Working Committee's resolution was in their 
own words: "mainly due to t.heir hopes being dashed to pieces failing 
transference of real power to popular representatives so 8S to enable the 
nation to make its full contribution towardll the realisation of hunlan 
freedom throughout the world". I am quoting from the resolution itself. 
Never before has the Congress passed a resolution which has been so un-
llnimously opposed by ull schools of thought, by all political patties. 
It is not as if warning was wanting. As that resolution saw the light of 
the day, public man after public maR either from the platform or through 
the press warned the Congress of the serious con e e~ce  of their deci-
sion and I think I can say correctly that no resolutIOn of the Congress 
received less support from non-congressmen of aU classes nnd of all creed. 
and of all schoolB of thought than the resolution passed by the Congress in 
'August, 1942 .  .  . '. 

8aI4ar Sant SlD.eh (West Punjab: Sikh): QUtJstion. 

Stt Cow .. !1 oTelLanlb': If my Hononrable friend desires to questIon 
facts. I would only plead  with him senously. snd earnestly to have a little 
patience, and what is more, not to import excitement into the debaie. I 
htlve uttered a correct statement of fact. I cannot remember Bny occa-
fliC?n in ~he past--ilnd my memory goes back far longer than the memory 
of my Honourable friend, the Sardar ....• 
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All Boaourable .ember: Question. 
, 

Sir Oowujl ltllaJlp. .  .  . notwithltandiatg his grey beard 1 can tell 
)IOu 1 am an older man t.ban the Sardar--on no occasion was 80 unonimous 
a warning given t<> desist from the dangerous and disastrous path it had 
chalked out for itself; and what is more, we know that there are many 
men of influence, many men of wealth in this oountry, who have strong 
Congress sympathies, wbo perhaps have not declar.ed themselves &i Con-
gressmen. Such men, to my knowledge, expresaed apprehension and 
fears at the Congres8 programme, and I believe that the apprehensions and 
fears of such men who had Ils8isted Congress financially in the past, wete 
conveyed to the highest authon'iiesof Congress. 

Now, again in the words of the Congress resolution which throw some 
light on the reason which led Congress to pass that resolution let me just 
quote a few lines: ' 
"The !<l.ortive Cripps proposals which show in the clearest. pOlsible manner that. 
theN _. r,o change in the British Govemment'l! attitude towards India and that 
the Britiab bold on India wu in no way to be relaxed." 

It was therefore the r~Jection by tiPe Congress of the Cripps offer that 
1t HOOH. was the foundation for the W~r ing Commit.tee's resolution. 
.  I am sure that many of my fnends here are aware of the tact 
that there were many congressmen and there were many others a8 patriotic 
and a8 sincere as any congressman, who belie\'ed that the offer was as 
good as, and beUer than, any other offer t,hat England had ever made to 
India ... 

SarQr Sat Singh: So far. 

Sir Oowujt JeJum&1r: .  .  . and that the student of history may have 
to record that during these hundreds of years of orld~  history there have 
been few offers made, by a governing country to· another country under 
ita direction and control, of the character made by Sir Stafford Cripps. 
If you only throw your minds back to a few months ago when the Cripps 
offer was before the Congress and the Muslim League for their consider-
ation, you will remember that there were numbers of men in this country, 
well known in political life, well known for their honesty, sincerity and 
patriotism, who were more thun anxious that the Congress should accept 
the offer. And let me remind the House that the offer· that was rejected 
by the Congress was not the original offer which wus brought out by Sir 
Stafford Cripps. It was an offer vastly amended by Sir Stafford Cripps 
and the British Government during 'the two weeks of discussion that took 
place in this city. Therefore, let us not be led away in thinking that the 
Congress rejected the offer as we know it and as was brought oui by Sir 
Stafford Cripps. It was the off~r that walJ' amended, and some inkling of 
that amendment has been given to the public by t,he press-it was that 
offer that was rejected. 
I have no time to go into the reasons for that rejection, but it is a well-

bawn fact that on the 8th April that offer was practically accepted. It 
.. ~ o~ly on the 9th, the very ~e t day,' that something occ~rred ~nd ita. 
rejection was $nnounced to Indul a~d t~~. world. :But may I .P9mt out 
another fact which !lOme of us are IDchned to forgehthatl th~ (iemand. 
made by the Congres80n the morning of· the 9th April IJid ~t have . the 
oomplete support· of the Muslim League, and if it h~d beenac<:epted. b! 
the British Government al suggested by: the CoogreSBi,.1 .m 'wfMitl t~ It 
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. 'might have been strongly 9Pposed by a political party worthy of the same 
consideration as the Congress itself.' It is not muoh use our. decryiltg 
either the strength, the influence or the power of either the: Congress or of 
the Muslim League. We have to admit willy-nilly that the Congress is 
the most powerful· political party in India. We have to' ··b.dmit that, 
although it does not represent the whole of India by any means, it is the 
most powerfu:Iy organised party in India. We have to admit willy·nilly 
that the Muslim League largely represents the Muhammadans as a whole. 
There can be no political party that represents every person, but as a 
whole it must be understood that the Mmtlim League does represent 
Muhammadan opinion. The very fact that there is One block in this 
House of my Muslim friends representing the Muslim League-l see very 
few outside that block except my friend on my left. .. (Interruption.) 
I see there is one behind me. But the fact remains that the Muslim 
League does represent the Muhammadans if any political party does. 
Therefoxe, I desire to point vut that the demands made on the 9th April 
by the Congress did not appear to have the complete and absolute IlUpport 
of the Muslim League. That was Ifrhaps one of the reasons why it was 
rejected. But it is deplorable, It is most unfortullilte for this country 
that the offer was rejected. It has led to the Congress resolution, it haa 
hrought about, for the time being 1 hope only, a state of affairs in this 
coutry which cannot but be described as most deplorable. 

Now I would ask myself, what is it that the Congress desired to attain 
by the decisions that it arrived at? It, for the first time, called the civil 
disobedience movement "open rebellion." We have had many civil dis-
obedience movements in this country, but never have the Congress or 
any of its important, leaders called them "open rebellion." On this occa-
sion they called it "open rebellion." Naturally by the consequellces that 
they would bring about in this country they hoped to attain their object of 
making the British Government quit India. They must have been over-
con.fident is all that I can lIay, but, suppose they did or will attain their 
object of forcing the British. Government to thl!ir knees and making them 
quit this country, do the Congress leaders believe that once they them-· 
selves are ill the saddle after the British GO'iemment have quitted, they 
will get the willing, cordial co-operation of the other parties and specia.lly 
of the Muslim League? If they had that belief, may I ask, why did they 
not make an attempt to get that co-operation before landing the country 
into "open rebellion"? If they: were confident of attaining their goal by 
"open rebellion," why did they not get tha.t, co-opcration before they 
attempted an "open ~e ellion," and thus attain their object, most probably, 
peacefully? They faIled to get that co-operation ... 

S&rd&r Set Slnp: Because' of the British people here. 

Sir Oowuji 1eh&D&1r: I have heard it on hundreds of occasions. May 
I tell my Honourable friend, the--8ardar, that I have never known of two 
men who desire to be friends and who know that a third person is an 
enemy and desires to keep them apart, to fall an easy prey to that third 
person the enemy, if they have any commonsense. I cannot think much 
of any parties which can be made to quarrel by a third party even though 
they are aware of the fact that the third party is deliberately out for mia-
chief. It must be due to weaknesa, mental, physical, and moral. 

........ 8 .. , SlaP: Ka, I interrupt my Honourable friend? 
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" Sir OowUJl "'.b.aDgir: I do not wish to be interrupted. I do not give 
'Way. You get it back because you interrupted me. I did )10t intt1rrupt 
)ou .. The fact remains that they did Dot get that co-operation and the! 
will not g'jt it if they attain their object of ge~tillg into the "addle. They 
will only get a worse revolntioQ. than they have created if they believe 
thf\t they (;an get that co-operation by coercion or by methods other than 
those" of willing and friendly negotiations. Therefore, what is it that 
they desire to 'obtain? If they succeed, they must seek the co-operation 
()f the Muslims and other parties. If they could do that., shllr -the Tl'liolu-
t.ion, why didn't-they do it before the revolution. If they bdieve that Ly 
revolution they can force the hands of the third party, then I confidt:ntly 
_,ay that thf'y" are much mistaken. Then what is it that they ,,'areout to 
.uttain?, I am flot going to take up the time of this Honourable House 
\)y giving my own perRonal views which are of no importance, All I can 
ilBy is that it is very diffieult to <:onjeetureo. what they desire to attain. 

Now, time is slipping by. 1 will just· touch 011 one aspt:et which hus 
~en debated in this House-who waR respon!;ible for these disturbances? 
The' Honourable the Home Member 'mentioned the Andhra Provindal 
{;ongress Committee circular which hus received. publicity in the verna-
<mInr press already. I understand that the whole of that. circular has 
been printed in the vernacular press of Madras. At any rate, he has giveu 
Illi an idea of that cireullH. May I be allowed W read out the speech of 
Mr. Vallabhui PlltelIllHrle on the 2nd  August on the Chowpatti &ands, 
where according to the CongresR Press a hundred" thousand people were 
pl'P.i!ent. Giving an indication about the nature of the cowing struggle, 
Mr. Vl.llhlbhai Patel Raid: 

"That it could be described in olle word-hartal ;hartal not of the ordinary 
variety. The hartal should be spontaneous and such a8 will make Government ,it. 
up and think but alBo yield to the wishea pf the people. The Government should 
be made to realise that it cannot function without the co.operation of t.he people. 
For inatance, railway., posta and telegraphs, war indu.tries and things like the .. 
cannot fant'tion usefully without the co-operation of the people. Render thue inactive, 
let the railway men ltay away from work, let worken make it impoaaible for the war 
indl:st.riea to be carried on. The Government cannot but yield." 

Now, there can be no doubt ill my mind as to what was in the minds 
of the leaders of the (.;ongres8 movement, when they l'eferred to the dTil 
disobedience movement. I will give the Congress leaders greater credit 
for ability anu commonsense. than. to agree with the protestat.loll'; of BOme 
people that the Con,gress believed that they could carry out this programme 
with non-violence. I cannot give them credit for such stupidity. I give 
them credit for great ability and great commonsense. I must come to the 
conclusion that they knew that this' programme cannot be larried out 
with non-violence. It maybe that others have assisted them; others of 
whom they may not have been aware have come in to assist them Dut from 
what OJ have heard it does appear" that 8 good deal of the damage was pre-
Ineditated, especially when they came to strateQ'icaJ. points and, therefore, 
I cannot believe that the Congress continues to believe in Ilon-violenC(I-
at'lea.t many of their leaders. 

Mr. president, I had Bome more to say; but my time is exhauatod. 
I lpeciaUy wanted to lay a ~·ord or two about repression. 1 want to /lllk m, . o~o  ... ble friends what .. Swarajiat Goftrnment woulclhave . d(\ne 
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if tbey had been in a similar position to the present one. I desire to point 
out to this House ~t the Congress Governments did in the provin!'6'. to 
put down violence-bow they ordered sbooting and how rapidl'y they clime 
to-the decision that shooting was nec~ ary. I would like to ]Joint out to-
this Honourable House bow the COngress Government in Bomboyput 
down the Press, suppressed the Press "nd it was the High Court of Bo,nba,. 
which came to the rescue of the public. I would also point out that the-
greatest credit was due to the Prime Ministers of Bombay and Madras and 
of the Home Members in those two provinces, with what rapidity and 
with what ability they put down violence and what threats they sent (;ut. 
I remember the Home Member, through the Police Co ~ SiOJler. !;iving 
a warning to the rioters that if they did not desist from rioting Rnd violence-
within two hours he would order out the Military to shoot indiscriminately. 
That warning stopped that violence, because it came from an Indian Home-
Member. I would ask my Honourable friends, especially the ot.(., who h t.he 
eZ'PE-wan of· an Indian Stlltt!, and tbe oiber who is a would-be member of' 
the Executive Council, what they would have done in a similar position. 
Being responsible men, I maintain that they would have acted like tho'le' 
distinguished Home Members of the Provinces of Bombay and Madras. 

1Ir. P. I. GrUIltb8: Mr. President, although the RcsOlutic.n hefore us 
does Dot, by its terms, direct our attention to any specific points it does. 
in faet· by its intention, ask us to consider two separate subjects. Weare-
asked in the first place to approve of the action taken by tiovernment to 
put down the civil disobedience movement and, secondly, we are illvited 
to examine the causes of those disturbances and if possible to suggest how 
those causes can be removed. 

I do not propose to dwell at great length on the first of thoFe two 
subjects, partly because it seems 'to me of less practical use than the 
consideration of the second suhject and partly because it seems clear to me· 
that the very catalogue of incidents, and the barbarous nature of the out-
rages themselves, make it quite clear to any tbinking man that strong 
aotion hlld k .. be employed and that any Government which had failed tc> 
take that strong action would not have been worthy of the name of Govern-
ment. We hRve had civil disobedience movements "in this country in the 
R"ft, we have had terrorism in the past, but never before have lYe had 
suoh deJiberate, coldly calculat.ed attempts to inflame public opinion witlt 
such dire results. If each one of these incidents had been an i.olated 
occurrence, it would still have been necessary that the utmost rigour of th., 
law should be employed inputting tbem down. But when we see, :.a we 
do see beyond doubt, that they confonn to a single type, that in general 
they procet'd according to a uniform plan, that they were part of a .IlOD-
eerted and, fortunately, abortive attempt at open rebellion, there is no 
rOBm for doubt in our minds that had this Government .or the Pmv,incial 
Governments, been. guilty of weakness . we should have been entitlftd to 
charge them with criminal nefClect of their duties. They acted ~g11 
at a time when weakness mifCbt well haTe been fatal, fatal not only t.o 
in~el'll~l security but to the external safc:ty of the country. Thi,nk 'vl}at " 
~ ptation it o l~ hav;c been .to JlWan If, ~han 8 .to weakne.Bs On· ~Pe. part 
Q~. the Government, all the main n~a.. of cOJ.llmunica,tion in. ~~i .... ~~ ntry 
had been destroyed for many months abead. Think what rejoiCing "(here 
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must be in Japan even now at the measure of 'dislocation and disorder 
that was .achie~ed. Let us be thankful that for once at least-and I say 
'for once' advisedly-, Government acted strongly and did what was re-
quired to put down these disturbances. We, in this Group. Eltand fully 
behind the Government in the action that was taken and, speaking for 
myself. if I ha ~ any criticism at aU to leve! at Government, it is that in 
some respects they Bhould have acted more strongly and more promptly; 
I charge them particularly with weakness in dealing with certa.in 'lcctions 
of the press. Even after the passing of the so-called restrictive orders, 
certain of the great newlipapers of this country, including one paper pub-
lishf>d in this particular town, came out day by day with flaring headline~ 
which were likely and I believe, deliberately calculated to stir up public 
opinion and to give. the people of India the impression that the whole 
country from end to end was up in arms. I believe myself that if (}ovem· 
ment had shown more. resolution in controlling the press during those fe\v 
days. much of what followed might have been avoided. But apart from 
that criticism, in so far as t.hey took strong action, Government have the 
fullest support of the European Group. 

I am, however, much more concerned with the causes of the distur-
bances than I am with the action taken to put them down. It seems to: 
me that there are three main factors which have been at work. Of' thege 
three main factors, there are two towards the removal of which the. 
European Group can make some cOJ;ltribution, while the third factor 
must be in the hands of Indians themselves. I emphasise this point 
because we in the European community are anxious to take our full shnre 
of responsibility for the welfare of this country. As my Honourable friend. 
Mr. Lawson, told you yesterday, whatever "may have been the case i!l the 
past, we now seek no privileged position. We seek nothing but the right. , 
to share in "the duties and the rights of the other communities nf this 
country. I have said that there were three factors produoing the presellt 
disturbances. The first of those factors is the profound and widelllJread 
mistrust of Britain's intentions which exists in large classes of the Indilln 
public. The second factor is the economic one,-the difficulty with rf'gnrd 
to the purchase of foodstuffs and other essential commodities, while the 
third factor is. the determination of the Congress party to have its I'wn 
way at all costs. 
Let me take those factors briefly one by one. First, the factor <.,f the 

very widespread mistrust which exists reg'arding Britain's intentions with 
regard to the future of India. To some extent, my community are to be 
blamed for the prevalence of this i ~r t. We have kept silent ~)o IOllg . 
and we ought to have said very much more in the past about our clet~r i

nation to see a free India. To the extent to which we failed to make our 
sentiments known on that point, we ~ t accept some share of responsi-
bility. The fact remains that there is this widespread suspicion /'hat Britaitl 
does not intend to part with power, and this is the real root cause of the 
trouble. If the people of India believed in Britain's genuinen9ss, if they 
were convinced that in a short time-immediately alter the, war-Britain 
was going to part with power, I do not believe that for the sake Of p''.Iining 
two or three ) earl'! they would have been willing to plunge: this country 
into disorder end to endanger it more greatly than it is ~lready endan-
~ 'red. We" I,berriore, have to remove this tmspicion, that Britain does 
no~ intend to part with power. The arg ~nt seems to run like this. 
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'll~ Augultt :I\J40 offer, pOOl' 818 it W'8S, WillS only made after .Dunkirk: the 
(,'ripps oier, however muoh ~'o  dislike it, was only made, it is said, niter 
Brituin wos m trouble in the }'ar East. In other words the alle·ration is 
that Britain has only ucted when circuInstances have forced he~ hnnds, 
and thl! ullegation· is that, when circumstances improve Britain wiH once 
~g in wriggle out ,of what she has promised and will' find some excuse 
far not implementing her promise. 'l'hat is the ~icion and I \Vsnt to 
rflply to that suspioion. I want to reply ,to i~, not merely us the Deputy 
,Lt'flder of the European Group, but as an individual Englisbnum. I trust 
the nationaliEit l,ress will give full puh1icity to this statemimt so that they 
can, if necessary, hold it up against me in years to co~ne. 1 want to 
make it perfectly clear thu.t I regard  myself, as an individual. tiolemnl;r 
and completely bound by the promise of His Majesty's Government. I 
understand, that promise to be, that India is to have full and cOUlplelie 
self-determination at the earliest possible moment ufter the war. When 
I say 'at the enrliellt possible moment', I do not mean ten, fifteen ur 
twenty years, 1 understand that promise to mean that the only time 
jnterwl which is. required will be the time mechanically necessary for -:;he 
holding aud the decisions of the Constituent Assembly, Whether that 
will take six weeks or six months, I have no idea. It is in the hands of 
the Assembly. 

Sir . ha ~ Yamin lD1an: We do not agree with t~ t: it won't 
satisfy us. 
i 

, .Ilr. P. J. GrifIltba: With the lirpited time lit my disposal, I am not 
prepared to deal with interruptions. I wish to make it abundantly clear 
that we uceept the vrolllise of self-determination as a personal obliglltion. 
I said "self-deterUlinatiou". It is ior you to say what you wa.nt. , Our 
position is thut it will be 1'or India to say what India wants, Great Britain 
will not suy what India wants: India will say what India· wants. My 
Leader has told you. that the whole of the European-community stands 
behind this promise and he also said that to the best of our ability we .will 
implement that promise, or rather tha.t we will assist ill implementing that 
'promise. J go much further than that. Perhaps I alll Ii more truculent 
pordon thol my Leader and I say that if by any chance any GovernllLent, 
whether here or at home, were to attempt to evade that promise or go 
back on it, I would he the first Member of this Assembly to lead a :nOV6-
ell~ against that Government, either here or in England'. As£ar liS J 
8m concerned, I will stand for 110 juggling with the promise which Hritain 
lias given that India lit the earliest IIJOment aftkll' the war  shall deter ill~ 

,her own constitution, her OWll iutu!'J. 

Who is that you really doubt'i Is it the British capita.list? There iii 
~rne curious 8ulIpiaion that the British capitalist at all costs will prevent 
India from &lltaamBg freedom. Could you think 'of Ii more solemn assura.nce 
than has been, given you on the floor of the House by three Members of 
this Group on behaU of. t,~e British capitalist? Who is better fitted than 
m:v friend. Sil' Hid!lry 'Riohardson, to tell you what the Britisb capitalist 
is prepared: to: do,? As. former Pre id~nt of the Associated Chambers and 
~. head of & gteat industrial, and commercial concel'll, surely. whe. he 
tella you, that ',he 'sbaDds firmly by Brit.bi 'spromise; youean put, usicle the 



BU8p1010n that the ;British capitalist is not· prepared to play. 'nIen, you 
have my friend, Mr. Lawson, the President of the EUl"opean A88ociation. 
Who is more qualified to give you an assurance on behalf of the British 
people? If assurunces of this kind will not satisfy the Honourable Mem· 
bers of this House, then it is beyond the wit of man to do or say anything 
which could drive away from them these lingering suspicions. Why, in 
fact, is it that some Honourable Members are inclined to distrust our 
sincerity? It seems to me t·here are two reasons-I cannot deal with either 
of them in detail, but I will just mention ~he . The firs.t is our ulleged 
unwiIlingn€tls to transfer power immediately. To whom are wa to tran .. fer 
power? Are we to' transfer it to the Congress? Will my friends over 
there acclaim that proposal? Are we to transfer it to the Muslim League? 
Am I expected to believe that just because of the so-called Congress offer, 
the Hindu Mahasabha or any of my friends sitting here will stand for an 
arrangement of that kind? Perhapil my Honourable friend, Sardar Bam 
Sin!{h, with his fondness for metaphysical abstraction would SIlY, you 
should transfer power to the Indian people. You ca.nnot transfer l·o ~r 

to an abstraction, you have to transfer poyver to a set of individuals, to 
80me who is entitled to pass orders. The whole job of a Constituent 
Asssembi v, after' the war. will be to .decide which is the body or boaiel of 
people to' whom Britain has to traDsfer power. That is the very meaning 
of a Constituent Assembly. 

Sardar Sant SI~h: Is it beyond your genius to find it out? 

JIr. P. J. Griftlthl: It is not beyond my g~ni , if you give me pQwer 
anJ ,the time. B\Jt iht' trouble is that it take8 time. 

Sardv Sut Sl,ngh: It. has taken three yeaN. 

JIr. P. :I. r1fD~: It takes time, it involve8 energy and it also involves 
facing certain iundamental issues which cannot be dodged. You cannot 
decide tv whom t(' transfer power without first settling whether there i8 
to be Pckistun or Hindustan. When you summon the Const.ituent 
Assembly after the war, that question will ha.ve to be settled and it will 
be for the people of this country to settle it. It will be their derision 
that the British Government will have to accept. 

The second reaGon why I think we are perhaps suspected is based on 
vague andunpruven allegation, which some Honourable Members have 
oft<:ln repeatad, that Britain does not keep her promises. I think it is 
my Hcnourable friend. Sardar Sant Singh, who has said from time to 
timil, "whllt about the last war, what about the promises that Britain 
mad'e ,the,l an.} did not keep"? Am I right in my assumption? 

Satdar Sant Singh; Quite right. 

'Xl. P. J. GrUll\h8: 1 have been waiting for many months and I am 
atill w&iti-ng to hear what promise given by Britain in the last war hall 
not been kept. 

Sardar IUlt S!Dgh: The promise of self-determination for aU nation •. 
I am referring to the 14 points of Mr. Wilson. 
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JIl, P. 1. GrUlltha: The only promise' given to India in the last war 
was th·) promise given by the late Mr. Montagu in the~ o e of 'Commons 
in August 19]7. l'hat promise related to the increasing association of 
Indians in all branches of the administration. Have you not had that 
increa8ill~ association? Look a.t the Treasury Benches. You may say 
that this front Bench is unsatisfactory. But I am a iJ:~g..J  not whether 
it is satisfactory. but whether it amounts to inoreasing assoCIation of Indians 
iu all branche .. of the administ,ration. You "may say that the Montagu 
annour'c,t>ment was insufficient, you may say that something better shotlld 
have been prnmise(l. I am not-arguing that point at all. What I am telling 
you i3 that the only ~ro i e which was made 6y Britain to Iru,lia in the 
last war WB3 implemented to the hilt. If you cast your mindoack to that 
pro i ,~, you will r~ e er, that rightly or wrongiy, that promise referred 
to .the grachuJ nttainment of self-government. You may think that, was 
ron~, you mav think the promise shou1d have been for the sudden attain-
mel'\t of self· determination. 

Bardar Bant Singh: Our reading is different. 
Kr. P. 1. Grifftths: I am merely trying to meet the allegation that the 

promiri6 which was given ,.as not kept. Therefore, there is no basis for 
the plea that because a promise me,de in the last war was broken, the 
pre~ent promise of Britain is not sincere. I do ask my . Honourable 
frientls with all the earnestness that I can command to accept this aSliur-
ance whieh I give on behalf of my community, as well as on my own 
behalf. thllt we are completely sincere and genuine in saying that India 
is to hll~" fullself-determinatioll and can decide what exactly her future 
is t I be. after the war. I have now dealt with the first factor, the factor 
of mistruq'j, partly responsible for the present disturbances. 

The secoll,l fa,·tor to which I must refer very briefly is the economio 
fnctor. The plo.in fact. is that in 811 parts of the country, people are finding 
il ham to get £01)(\ grains, kerosene Bnd many other essential commodities 
and if they get them at all, they have to pay verJ high prices. 'TIlere is a 
very widesprenJ feeling in this country, which ~ think the Government 
should be aware of, that Government are not tackling this problem with 
sufficient elU'nestnese.. I know there are many diffic 1t~e  connected wilh 
the probl3m which thE. public do not realise. But I know too that if ~ 
Government want 1\ contented India, if this Government want people tG 
carry on d rin~ the transition period, they have to solve the problem of 
making foodstuffs and eS~(lntial commodities available in the places where 
they lire required. In some provinces. useful work has been done in this 
directilll1 . but in other provinces littl~ indeed has been done. In my own 
constituency d Assum, until the last few days, nothing whatsoever haa 
been dona The problem has been left to take care of itself. In dealing 
with this problem, I feel that Government are womuch inclined to sit 
back ani say it i .. a very difficult pq?blem, who.t can we do? I want to 
tell them he~e and now, that every Party in this House and every party 
ill the country demande that Government shall apply its mind, with gre!lter 
vigour i.l the future t?an it has don~ in the pa ~, to ett1in~ ~nd solving 
this problem c..f prOVIding foodstuffs snd essentlltol commoditIes for the 
peopld of thiS (IOuntry. It may be that there is no one at prese·nt on the 
Frout Deneh with sufficient time to attend to that. I understand that 
the HC'noural-le the Commerce Member'deals with many many subjects and 
probabl.)· he hUB no time to do what is obviously a whole time job. It 
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tully ~ that there is a case for having a.' separate Member of Council to 
deal with this particular problem. I realise there may be constitutional 
difficulties about that and I am not putting it forward as a definite sugges-
tion but only a~ a point for consideration,. But the thing I am putting for-
ward i& that by one means or another, the Central Government of this 
countr;'. in co-operation with the Provincial Governments has got tlJ solve 
this problclJu of making foodgrains a vailable throughout every part 01 this 
country except .ill SJ far, of course, as they are limited by the purely 
physi.1al fact;; of lack of certain commodities in this country at all. 
Sir, 1 havt' dealt with two of the three factors which have led to ilie 

recent disturbance:, If time permitted, I should have liked to deal 
with the third fador, ill some detail, namely, the, determination of the 
Congress party to force its will on this country at all' 90sts. 

1If. President ('l'he Honourable Sir Abdur Rahim): Thf Honourable 
Memb.ar know,; that there are man): Honourable Members anxious i.o tia.ke 
part in thtl debak 

Kr. P. J. Grifllthl: I will postpone consideratio.1LoLthis topic to some 
other oCl'asion. I will 'merely say that though the Congress has done 
great work r.l this country in the past, in the last. few years it has fallen 
under ba.! leadership. The present Congress WQt...king Committee is a 
commiUtle under the leadership of men, tinged with totalitarian point of 
Yiew, ting.,d with the idea that a single party is entitled to run the State. 
This totalitnribn view is in fact a fascist view and its existence is respon-
sihle for the emergence of the proposal for Pakistan. It is that satne totaii-
tariau vitl· .. , which has brought about the present disturbances in the country 
today. Sir. there iii no hope for the future of this country if men holding 
view!! of that kind 

An Honourabla Kember: What about you? 

Mr. P. J. GriOltha: Don't,bother about \1S. We are going-if men 
holdiq; views of that kind are allowed to dominate and to run the admi-
nistration of the country. That way lies not freedom. but the hopeless 
night of tyranny., I do appeal to everybody in this House and through 
the House to the country at large, to say that however much we are desirous 
-of and determined t.o &ecure. India's independence, we; will not stand for the 
tyranny which, under the cloak of non-violence, -is .used by the Congress 
as au instrument. for imposing their will upon their unwilling fellow subjects. 

:aao Bahadur N. Sivara! (Nominated Non-Offioial): Sir, my keenne88 to 
speak on this occ·asion is due to the fact that the present situation which 
WfiS referred to by the Honourable the Home ~e er has resulted in 
certain serious COll sequences , particularly to my community. It is taken 
for giant",cl t.hat the, nlovement started by toe Congress has the acceptance 
of th.> masses of the people. Whenever speakers in this House refer to it 
as a moss movement, I really want to protest against it. Sir, the present; 
situation has got its roots in the past. It is not only the anxietv of the 
Congres8 to enforce its dem!"nd8 that iB reBponsible for this situation, but 
it i~ SIRO thfl attitude of the Government in the past. In fact, the Con· 
greij8, till the other day, waR the pet child of the Government and in every 
respect the Government thought that by satisfying the demands of tho 
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CODgreosthey would haft done everything by India, that they WOW,4 
hf.ve lIati8fi~J thtilUselves. But· the real reason is that the appetite •. ihe 
Congress grew with what it fed on, which was the policy of surrender 
which the Government in the past have adopted 110 far 88 Congress demamds 
were ('ollcerned to) the detriment and disappointment of the oUler impoctRnt; 
eltlllltlilts in the national life of the country. So, to a large exteot. tAlo 
Governm03nii of India are to blame for the situation that exists t~. 
Now, the Congress in ita turn having been given to eli. ~ that they .... 
the most important and the only telling element in the· political li,fe of 
this country, naturally ~ent one 8tep further and thought that a greater 
pressure on th I (lovernmcnt would make them yield to their demtlruls. 
That WUi th'3 view of the Congress. So they took to this. extreme step of 
resorting to violence tu enforce their demands and bring pressure upon 
the GovernIOOnt thereby. -

I personally would not have ventured my remarks as to the pecubar 
relatiollsljip thnt has existed between the Congress and the Government 
in the past. WelL both of them, according to our view-that is the view 
of the scheduled c·3stes.-are fast friends 80 far as their busine88 ilcon-
cerned. The bania, whether he is brown or white; ha~ t.he same mentality. 
It is business first with him and it is busin.ess Isat with him, and it is 
business, as usual, with him even during the time of the war. Webave 
hlld instances in Bombay where, the bania8 of Bombay, while in public 
they declare.d that th€.v would and did close all their shops in pursuUlCe 
of their decision to observe complete hartal, really removed all their~tore8 
befor'3 the. 8th of August to their private godowns and were carrying on 
the trade there. That is the kind of h4TtaZ that we are being told is 
ta .in~ placo now ill Bombay. 

As I have said. they were very keen on their business-both the British 
and the C('llgress. Now that aspect of it has reached its culminutiIJn when 
Sir :ltafiord Cripps came. Already in the month of March, befora the 
~ ~ al of Sir St:lfiord Cripps, I had e:ltpressed my doubt& Q8 to the 81100688 
lVhich Sir Stufiord will be able to achieve, and also as to the policy that 
he will adopt towards the scheduled castes in lnma. My fears were per-
fectly justitieri and WEI found that when Sir Stafford Cripps c.,m",. he 
came,-us was very rightly pointed out by the previous speakers, parti-
cularly by m'y HonrlUrable friend, Sir Cowasji Jehangir, and also by my 
Honourable friend, :lit' Abdul HaUm Ghuznavi-he carne with the object. 
of pacifying the Congress only. According to him the Congress was every-
thin;.! and the rest \H,!'e nowhere. That is the attitude of the British Gov-
ftrlUJl6ut. The previous pea e~a member of the European Group, my 
Honourable friend. Mr. P. J. Griffiths. r"Jerred to the technique of how 
the Briti .. her1!i make th~ir promises and how they try to keep them. So 
far as my con}fllunity is concerned, they have ~ot kept their promise and 
they have definitely committed a breach of assurance.. For a long time 
past and for 60meyears before ~ir Stafford Cripps carne to India we have 
been a.ssured both by His Majesty's Government and thel'~prea tati 8 

of i~ Majesty';.'! Government-by His Excellency the Viceroy of India. aDd 
by other spokflflllwn in the. Parliarnent;......that the interests of the Sch611duled 
Cl&SS8S ·will be ~c red undilr flny constitution and th~t our interestil will 
be 8ar~g arcled, but in the OriPP$'prop06,ls we. were dlooppej . like hot 
·fJOili.O and we were left to oUrMlves to faeethe constitutional. posiaon. 
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80 milch s .. thaI we now find that the Bl!itiab Parliainent. -and IDs 
Majesty's Goverllwt'nt are prepared to let down anybody in c~ they will 
themselves be profited by such a process and tHat is what has happened I 
during thl~ time ~f SIr S!afford Cripps. We immediately entered our 
pr?test and we reJected the proposals because those proposals did· not cori~ 
tam an assurance of our safeguards. It was, however, pointed out to Uft 
th~t ~ir Stafford. Cripps will secure our. rigl;lts by means of a treaty et ee~
Bntlllll and IndIa. Well, the sugge!'ltlOn IS that, if the Schedu!ed ClQ 1e~ 
are net abh) to get their rights settled under the constitution that might. 
CoW(~ into existence under the sehemc, Britain will treat it aB 0. brench· of 
treaty ohligatioJl 011 thf' part of India and that the British 'Navy win come 
and protect u;; and that there will be an invasion of India by the British 
Army t·n secure the rights of the Scheduled Classes. Tf that is the proposal it. 
is to) fnr-fet!'hr'd [md one in which we could not have any faith Ill, a.n, 
beeBuse we have seen that so far as many of the smaller countries of 
EUl'ope IHe conrerned, most of those countries were disappointed during 
the time of whnt is coHed the 1vlunieh Settlement. The Munich mentality 
ha" continued to be the basis of the attitude of the British Government 
tr.warcls the inte'-bst of the Scheduled Classes In lndia.. 
Sir. l·beTO is !lnother point in the Cripps proposals· ,to which I must 

refer, There 8g-uin we entered our protest; it was the manner by which· 
th·~, conBtitutio'1 ought to be settled in India.. We. areasainstthe method 
·of Constituent Aesmnhly. I do not know whether the Muslim League 
agreefl to thnt or not. l;ut we haye made it definitely cleat that we are 
againr,;t th,.: wctbcid of Cont;tituent Assembly for the pUrpQse of le~tling 

the constitution of India. . 

Sir Muhammad 1!am!n Khan: We are not agreeable, 

~ Bahadur N. Sivaraj: Having made it perfectly clear that we ~e 
again3t that method. we now find that th~ que&tion of ta6 's&ttlement of 
demanis of the Df,pte ~d 'Classe!! can go only before eo ·tribQnal of the 
Unitl'd Nlltions. Sir, at the SessklDofthe All-India Scheduled Classejlp 
Federation held at Nogpur, over which I had the honour to preside, I 'made 
this "t[l,t,f'ment with regard to our attituqe towa,rds war and tlhe war effort: 
"We know and feel that unless the Allies succeed in .defe ti~ t.he Axis, India 

bas no chan-:!e of becoming a. free country. If we now help t.he Alhes to win the war 
I auure VOIl that a settlement of our problema will 0Q1JIe 'before :the tribunal of the 
United Nations and will receive consideration which hal not hitherto been bestowed 
on it by the British Goyernment.". \ 

Sir this ~elltiIllfllt has been given expression to by all the repre-
s(:lJtatives of the Depressed Classes throughout India including the HOLl:-
ourahle Member for Labour-and we have come f,o that conclusion because 
of thlJ fact that Brit{Oin and the British Government; placed as they o.r~ 
in the pres('nt drcuDlstances in India. ha ingye ~d interestjl3.,i,n t):Iis. eountJ:y 
cannot d,) justice so far as our people are concerned, and that 'with regard 
to relationship n~.t merely between Britain and India but between 13ritishers 
and every oth!'r community in India, we sincerely. !eel that the vnly 
'tribnnnl before whieh we eo.n expeet any fair ettl~ ent will be-the tribuual 
01 the UnittldNationlL . _ 
. That ein~ so, we feel that we must exert .every bit .and 'see that the 
wtlr dfort of India is not tnmpered with. ·We have already contrih i~l 
quite a l r~e .number of men to nhe various aranooe$ of-the Indian Arm)' 
and the lndian .defe~ee forces .. As. a - a~te1' ffl ~.t" we ha1ll8:.already'g()t. 
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two f.eparu.ttl regiments of the 8cheduled Classes in the Bombay Presi-
den.cy called the Mahar battalion or the Mahar regiment. 'l',hen we have 
sent a la'.:'ge number of men from the Madras }Jresidency ~ out of the 
l'ecorll nunJ,cr that the Madras Presidency recruited for the war purposes 
our co lli~y forms a very large part. In addition, we have the Army 
Technical Training Scheme aud the Civil Training Scheme; we have sent a 
lar:~e number of peoplEi, plll'ticularly from the Madras ~~e idency to these 
branches of thd Army. We feel that unless the Allies succeed, unless 
tho United Natiollsachieve victory, we have no chance of getting our 
grievuuCt!s rt·mrdied. Such being the case, we the Depressed Cla ~  ' 
throughout Illdh., us has been very correctly pointed out by. the Hon-
our'lllh the o ~ Member, have kept aloof from this movement, which 
hall ~tl l started by the Congress. 

The Congres:; want!; to gain two objects at one stroke. One is to 
achieve tht-independence of India, 8S they call it, and the other is to put 
down the various other elements in the country, vilIS., the minorities. 
The violonrc which is now resorted to against the Government,the violence 
and th~ utroeitie.i that they are now committing with a view to bring 
GOVf'rnmllllt to their knees will be turned on the other unfortunate COlD-
muniti.)s who al'e not in great numbers, though certliinly they command 
more cournge, and, as Mr. Jinnah has pOinted out, have greater gutt!. As 
a In!ltter of fact, the thing hfl<; already shown itself in a very serious aspect. 
Our people in Ullilly plnees, and particularly in the villages, are subjcct 
to th,~ domillution. tht: intimidation,' and the coercion of these perJple, 
who ca~l themselvt\B the COIlgressmcn. or the Hindus. We have had 
instan,mll, ami I regt'et to SIlY that no counter-steps have been taken so far, 
that our people have been intimidated to join this movement, and have 
suffered casualties in villages. 'Particularly, I would like to draw the 
attention of the Honourable the Home Member, in tackling the present 
situ·lti.-m, tr, take int., consideration cases such as these: In Nagpuf (1 
will just read a statement of a complaint which has been made to me) 
there ware indicatioDs of communal trouble because the Mahars refused 
to cor-Ie out evell wheu the mills were clos.ed by the Managers. The cllste 
Hindus then pretended to burn down the houses of the Mahars in places 
SOC'l as Sanichari and Mangalwari in Nagpur. The Mahars of these locali-
ties W\lre made to run for fear of danger to their lives. The ho ~e of ' 
Mr. J. T. Meshram, Secretary of the Civil Station Municipal Sub-Colll-
itt.~e, Nagpur. was threatened to be burnt down, and in the villages 
-the Mah.lrs were put to trouble and loss, but 80 far no definite informa-
tion has bee'l receiv6l1 bllt we have received reports to show that the 
Mall",' 111l."teeof Kuhi village in Umrer Tahsil of Nagpur has been totally 
burut down, and .10 00. In Madras and other places where our labourers 
wanted to gr. tr. the IT.ills. wb('tl t,he mills were closed down on account 
of strikes, difficulties were put in their way. I approached theauthQrit.ies 
and asked tham wbat to do. The authorities felt that unless all the 
labourers r~tti ed it would not be possible for the mills to open. I have 
k!:!own cases like that. So in these ways coercion has been resorted to~ 
particulnrly to see that our people take part in these disturbances, while 
tbe leadf'rs of th ~ (·ommunitythroughout India have definitely, declared thafl 
our p~ople must keep aloof from these disturbances. So the o e ~nt 

ought to see that in such casel! reAl measure of relief is given to our people, 
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.and wherev'?r houses have been bunlt down and other destruction of pro-
perty has taken pl&.ce, enough compensation is awarded to our' people .. 
1'heu I want to refer to the other questlOn, viz., the question of collect-

ive titles. It i~ very unfortunate, Sir, that collective fines should bave 
been imposed i.n ceTtail:. places, irrespective of the person on whuUl the 
incidenc~ wuuld-fall. It is a. fact that we, the Scheduled  Castes, hll.v,e 
kept aloof, and ought also necessarily to keep aloof owing to the system 
of untouchability and to the fact that. we have to reside all the time in 
what. aUl called' the Mahar wards and cheris But, in spite of thut, I 
should like to mention that the Government, in the matter of collective 
fines, shouB sce that our people are also exempted and that particular 
cilrl.! i~ \lIken ad regards them. I find that in an a.nnouncement m:Lde 
.by the Central Provinces Government the Mussalmans have been exempt-. 
ed. I certainly r,uggest that it will be unfair that my community ought 
.to be 'xdude 1 from the exemption which has been granted to the Muslim 
Community with l'egard to these collective fines. 

:FinnUy, stat.ing tbe position of the Sch~d le? Castes, we h~ e never 
said at anv time that we stood for the contmuea slavery of Indult or libat 
Indb should btl UDder a foreign domination. We have alw.ays made it 
plam thnt wc' shall not interfere with any meaSUl'e or any agitation that 
iij carried 011 for the freedom of this country. What we have been all the 
time claiming is a just and a right share in the administration of the 
eowltr7, n:>t with a view to run the Government ourselves, but with a view 
to see' that the G')Vel'nment is not run against us. It is for that purpose 
that all OUl" IHadertl, from whatever platfonn they have spoken, have 
mentioneu H.is particular aspect of the question. We are not anxious 
to run hl1~ Gw.vernmt:nt of India. We do not certainlv like to become 1.-he 
Pre!!idenl of !to Indian Republic, or become the ice~oy of India at once. 

'!'he HODourable 1Ir ••• S. Ant)' (Member for Indians Overseas): Wh, 
not? 

Bao Bahadur l(; Sivaraj: If merit counts, lt may be but if caste counts, 
It may no~ bu. 

W~are not at all afraid ot even going inio open competition witb the 
('est 0': th.3 (Iolmnunities in India, prov:ded we are guaranteed the advflnt-
.ages and privileges the other communities enjoy now. ' 

Sir, I wish to conclude my statement by saying that we feel that the 
.question of the Seheduled Castes will be ultimately settled before the 
.tribunlll of the U uitcd Nations: and secondly, we are interested in the 
victory of th;l United Nations. Towards that end we shall do everything 
to see thill Wtl support this war effort. There is u particular point 'ehieh 
I wish to mention, viz., that if the Government should let us down in Lhe 
matter of givmg protection in this emergency, we shall be obliged to take 
our own acti);} which may lead to bloodshed and obstruction of the war 
eBort. 

Mr. Muhammad XaumaD (Patna and Chota Nagpur CUm Orissa: 
!,Iullnmmsdan): Mr. President, Sir I do not wJ.l.nt t<> indulge'in the recital 
01 the torie~ of the excesses and hooliganism committed either by the Con-
gress member. ancl their supporters or by the authority responsible for 
maintaining law Ill}cJ order. So far as my province of 'Bihar is concerned, it 
was all 'lne-sided, i.,., measures by the Congress and their supportl'l'It. 
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Ar: 188~t in lIly pro.vinee, I do not 1m'ow of any excesses which were ~a -" 
mltt::ld by the police. Honourable Members have cited stories of some 
excesses by the military and the police in Karachi BIld in Delhi. Qf .. 
~? r e, thoso Members may have'veritied the truth in the stories and the 
Government sho'Jld redress them at once and so far as my provinc818 con-
cerned, J~(: report ever came to me that there were any measures'l\s a retalia-
tion by thotlt: in chorgt; of law and order. 

Sir, as son 88 hooliganism started on the 11th, we nOtiCed that the 
polhe W.'l'! mllde absolutely powerless, or was temporarily demoralized by 
tbe WIld demoIlstrations of all kinds of violence. The Honourable the 
Home Member h~~ -averred that in Bihar 'a good number of police-
offietll9 and their e:tafi' were killed, injured and even burnt alive. l'hat 
is thtl story of this movement and only a year ago in a small loc~it.~' of 
Rihar, in Patna District within about 50 square miles area, this 't'ery 
Hindu group or Ilt least the supporters of this group, measured I·heir 
strength in a COltomunal fight with the Mussalmans and the result was 
that MUS1i!ll children of four years and five years along with Muslim udults 
men anrl wome.l were butchered down: and for what reason? BecI\us8 
thdv belonged to @ome other nat.ionality. Hindus thought tlhat tbey had 
every justification to slaughter t,hose innocent human being'S who '(,aIled 
the l o)~ "MuslimR ". 

At Fatwa st'itioIl, a few Europeans were dragged out of the Hailway 
comm .. -tment and were butche'l'ed down and their dead bodies 
were taken in procession by the Hindu Congress mob and th~ir 

supporters; and what was the crime of those European officers? Tb& 
crime was that they be}?nged to a nation~l~ty other ~han Hildus. I have 
not got the time to recite all those atroCltles committed by""the mob .but 
this is el1-ough to suggest the magnitude .(If the crimes oommitted in tlhat 
&rea. About 360 wagons were looted in Mokameh, Bhita and Railw.y 
Stat.ion buildings of Patna city IHid Ciulzarbagh with few others Wl'r ~ 

burnt; municipal buildings were burnt; of course, it was a pJll.nnfld affair_ 
So far as the general public were cOncerned nothing was done against 
them; no provocation was given even to the Muslims  in spite of their 
neutrality which they maintained strongly. That goes to the credit of the 
mob; they had sense enough even in that state of mental frenzy .. 

1.' II. 

The point is whether the police was capable of meeting the situation 
or not. I believe in a majority of cases they were not in a position to 
meet the situation; with about half a dozen or ten unarmed constables and 
" suh-inspector they could not defend the police stations and meet the fury 
of the mob which consisted o eti e~ of five thous!md or six thousand 
persons. My ooncrete suggestion on this point is that the Government of 
India in oonsultation with Provincial Governments shou:d immediately 
try to ann the police stations with an ad~ ate number of armed constables 
and give weapons sufficient to cope with situations like this. My modeet 
suggestion would be to have at least ten armed constables in every police 
statieD. 

An Honourable Kember: Wha.t would be the cost? 
. 111'. Muhammad NaUDlan: Whatever the Cost may be, ~.~ oot 0011-

r.eT,Jaed; beclluse if £12 million which is equivalent·to about eighteell 
mores of rupees a day can .beapent for the war at least another -'l12!milli09 
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or. 18 crores per year can be spent for maintaining law aDd order in 
th1s country, which is equally essential, and that money can be found from 
the budget. ~nother factor which has, got to be seriously considered ia 
wh!the police ~a  80 demoralised. During the Congress Ministries, the 
police . ~  practically at the dictates of the Congress camp followers, and 
the MlDIstrl.es ~re such as would follow everything which their camp 
follo ~r  said! Wlth t~e re~ lt that the officialdom and the police deterio-
rated ill. prestige Rnd ill actlon as well during that time, and became 80 
dellloruhsed, the results of which are becominO" apparent in communaf 
clashes and now .  .  .  . "  - . 

.An Honourable Kember: Where is the Congress Ministry? Tbey are 
not functioning now. 

Mr. KubammlLd Bauman: I said it was during those two yean 
Ministry, the consequence of which we find now that the police has deterio-
rated in prestige and are not capable of meeting any situation now. 

There were certain suggestions that in some cases the Hindu police 
wIn in F>ympathywith the mob. There may have been isolattld cases here 
and there; and in, those cases my suggestion would be, as I told His Ex-
cellency the Governor of Bihar, that such cases may ba examined indivi-
dually; but I cannot make any sweeping remark on the general Hindu 
police with any sense of responsibility as many of them were as loyal and 
faithful as could have been expected. I can only say thut they were 
demoralised because they liad not enough force to meet the fury of the 
mob; Rnd I have, therefore, suggested that they should be sufficientl, 
armed to meet such situations if they are repeated in futtlre. 

Now, I come to the movement itself. Congress does not want to sC'CGI" 
responsibility. It seems to me really ~ rpri ing t.hat Congressmen and their 
Iilupportera should not be ready to own this movement; they are now shl 
of accepting the responsibility. If they have the courage of their oonvic-
tion and if they feel that •• Quit India" is the right slogan, they sboullt 
oertainly !Jay that this is the justification of the slogan. They should have 
ett~r courage and come forward and say that they were justifying their 
ruolutioll of the All India Congress Committee by the actions of disturbing 
and paralysing the Government. Why should they be shy of saying that? 

An Bonoura.ble .ember: The Congress is in prison. 

lIr. ][uhammad :Rauman: Then ,who were the people who acted like 
this? ... (interruption). It is clear to me-it may be a riddle to my 
friend who interrupted; but it is clear to many other people also.  I feel 
tb.atthe purpose of thiR "Quit India" slogan was to coerce the British· 
Government to accept the fascist diCltation of the Congress. Their pro-
gramme shows that all their talk of non-violence as their creed was oilly 
a veil of hypocrisy; violence was the real purpose behind it and it was 
resorted to with full force. They thought that the time for a trial of 
strength had come and after t,he sanction received in the meeting of th& 
All India Congress Committee they wanted that trial of strength with the 
present government should begin. Sir Cowllsji J ehangir speaking just 
before I got up read out a few lines of Vallabhai Patel '8 speech which in 
• few words gave the entire programme of destruction and d'evastation. 
Honourable Members will understand that the same kind of bulletin was 



260 LEGISLATIVE ASSBMBLY 

[Mr; Muha.mmad 'Nauman.] 
distributed in Delhi, in Calcutta, in Pulua, in Madras, in Nagpur and aU 
other places simultaneously. Thnt shows it was well planned and org~
..nisetl und a concerted action. I am prepared to give Congress h"l'OUP credit 
for that, but "Why are they shy of acce~ting re pon~i ilit~? rl'?e~, should 
have the courage to S8Y "We have done It and we will do It agam. . Why 
are you shy of it? You should go to prison, you should face bullets If you 
think you are honest about your resolution; and if you have got the courage 
of your conviction you should own this movement as yours and yours only. 
That is my contention and nothing more. 

Another purpose behind the launching of this civil disobedience move-
ment was to overawe the MuslimQ 'in· such parts of the country where 
they are in a minority. The Muslims remained neutral and the reason is 
~ )o . Muslim League maintAins. the position that as our co-operat;oll 
was not asked for by the Government we had no alternative but to remain 
neutral. At t.he same time we said to the Congress that as Congressmen 
are not prepared to accept our proposition, we have nothing to say except 
that we should remain neutral. The ideology of independence which the 
Congress claims has probably got its own meaning. The right of self-
determination which they think is their birth-right for themselves . has 
probably no place for the other nations in this country or in the world of 
tht'ir own making. Congress claim for the independence of India means 
that they should be aceepted in partnersbip with the Allied Nations who are 
fightin;{ 3/!ninst the Fuscist Power;; and they say they are prepared to 
figb:; the l'ascist nations with all possible force at their command provided 
they are taken in partnership by the British and Allied Nations. But the 
.same iH not offered to us, the Muslims. When we say th2t we should 
haye the S:IDle partnership with Hindu brethren, the Congress says. 
"nothing doing". The cry of sf,lf-determination which the Congres8 and 
its supporters indulge in-it cannot be claimed by the MU8saimans who 
also e};clQilll thllt, we exist where others exist, as the proverb goes: 

.. Hom bhi lHuu hoinjehon khulq KhudG boati hili .. 

We have got as much rightful claim on this country as others have. 
Let us have the right of self-determination. It is quite possible that in 
some parts of the country the Mussalmans may decide to join the same 
unit of federation which Hindu India may join, but give us the right, give 
us that partnership. Why should you fight shy and refuse us that right 
and that liberty which you want for yourselves? That is our point of 
view. We have a very modest demand on the British Cabinet or the Gov-
~rn ent of India. We say, Wt' are prepared to co-operate with you within 
the framework of the constitution. Weare prepared to render all possible 
help that we mlloY be capable of provided you give  us an opportunity to do 
BO. Provided you part with some real power and at the same time make 
a declaration in unequivocal terms about Pakistan which you liave accepted 
during the Cripps mission by implication. 

P&ndlt Llbhml ltaDta K&ttra (Presidency Division: Non-Muhammadan 
Rural): Why did you reject it then? ' 

.. 
. JIr. Kuht.mmld If&tuDu: It is too late to answer you. About the latest 
.tatement of Mr. Churchill I do not want to say many things, I do npt 
'Want to express my views at length, but I will say this much. He baa 
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also accepted our contention that India is a land where more di erg~nt 
elements and races exist than in the whole of Europe. If small countnes 
like Belgium, Montenegro, Bulgaria, and other countries have a right to 
be independent, naturally the Mussalmans of India have got a better right 
to claim indep'endence and Pakistan. That position is accepted by 
Mr. Churchill in the latter. part of hill statement, but to our surprise, he 
did not go further than to say that the divergent races are there more than 
they are in Europe. He accepted that the Mussalmans were not for this 
movement, and still he waEl shy of saying that the Mussalmans' demand 
for self· determination or Pakistan is absohltely correct and rightful. This 
is the reason why we have not been able to do anything and neutrality has 
bt-en thrust upon us by this Government and by our partners, the Oongress 
Hindus, who are not prepared to concede to the point of view that we huve 
placed before them. What I want to itnpress is that there was no alter~ 

natiyc left to the Mussalmans except to remain neutral under the cor_di· 
ti<:,ns which e i~t itt the country and at the moment. I am thankful to my 
Hindu friends in my province tl:tat our neutrality has not been violated 
this time. We were not provoked to any feelings 'of any communal riot 
there, and I hope that the sa.me good sense will prevail in thqse who are 
in charge of law nnd order. 

I will place the point of the MUflsalmans r~garding the question of 
collective fines. The MUl~ al an  have remained out of this movement to 
a man, and ss a. community, and they can rightfully claim that they 
should be exempted from the purview of these_ collective fines. His 
Excellency the Governor of Bihar was not in a position to give any definite 
promise to me nt thnt time when I placed this before him but he was 
very sympathetic all through. Although no notification • been issued 
so far in my province, I am glad that notifications have been issued in 
other provinces, exempting Mus88lmans. What I want _to impress on the 
Government and the Treasury Benches is that the fact having been made 
abundantly .clear that the Mussalmans were neutral and had nothing to 
do with this movement, t.hey ought to instruct a.ll Provincial Governments 
to exempt the Mussalmans and notify that fact as soon as possible. I do 
not know if any taxes have been actually. realised anywhere in I~dia from 
the Mussalmans. 

An Honourable Kember: There have been. 

Mr. Muhammad Nauman: I am told by an Honourable friend that 
there have been instances but I should think that Government should not 
giVG any provocation in that respect to the Mussalmans. Weare neutral 
as against the Government and also as against the Congress movement 
and both must respect our neutrality. 

Mr, President (The Honourable Sir Abdur Rahim): The Honourable 
Member's time is up. 

Mr lIub&mmad N&UJD&D: However, I hope that Government of India 
'U 'nsider this issue and relieve the Mussalmans from any burden of 
:Ue:ve fines, and any taxes that have been realised should be refunded 
to them. With these few words, I take my seat. 
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Jrr. E. O. Heoi1: Sir, in flskini the House to oonsider the situation 
in the country, the Honourable the Home Member confined bimstli£ to a 
narra,tion of the deplorable incidents that happened during these few weeks. 
To my mind, an udequllt.e appreciation of the position is Dot p 8 i l~ 

U!1le8S we remembel: two dominating factors that go to contribute to the 
general political atmosphere in the country. The first is that ther" is 
installed today in the seat of power as British :Premier one who has been 
an inveterate enemy of India all his life. He has excelled himself in Ilis 
latest utt.erance which has done more mischief, and alieqated more Indiulls, 
than any other single speech of any British politician haa ever done. 'rhe 
other equally tragic factor is that in India itself, authority is actually moDO-
polised by a set of reactionary die-hards, not o e~ rdened with consc.illn-
tious scruples, buttresscd as they are by the mo'ral support of Indians of 
the type of Sir Cowasji J ehangir whose number luckily for us is not large. 
The Honourable the Home Member confined himself to the incidents toince 
the arrest of the Congress leaders and laid the whole blame on the'm. Like 
the proverbial ostrich burying its head in the sand, he has iguorad the 
widespread prevalence of anti-Government feeling ill the countr.v that had 
been steadily growing in volume .and intensity long before the CO'lgreSf5 
Working Committee met at Allahabad. Indeed, anti-Government. iceling 
was never stronger in India than at present, and much of the responi:libility 
for it belongs to the Government itself: The recent disturblLnces are to 
be ascribed to many c.omplex factors, all of which are not directly political 
in character, and in ignoring the seething discontent prevailing for a long 
time in the country, the  Government were unwittingly helping to $et the 
dage for the violent outbun;t which we have witnessed. The general 
economic disittss which is associated with British rule in India ha'3 been 
rapidly increasing of late. The peopJe, a large proportion of whom I,or· 
mally live in a chronic state of semi-starvation, are now faced with n 
shortage of food due to various factors some of which are connected with 
the War. Other commodities which are required to meet their frugalceeda 
are getting scarcer Rnd scarcer, and the prices of all uticles are steadily 
soaring higher and higher. Medical help, inadequate in the best of limes, 
is already beyond the !Ileans of' the vast majority of the people. While 
the very physical existence of the people is thus threate~ed, the thoughtless 
and heartless actions of a callous bureaucracy, while carrying out meaiJures 
af evacuation involving' thousands of poor and ignorant people, have loot 
certainly helped to create 0. feeling of loyalty to the Government. Com-
plaints on this score have been henrd for months past, and I myself, in 
my' Gwn humble way, have been drawing the attention of the Departmen' 
concerned to the vagaries characterising the orders of evacuation of the 
civil population ever since April last. The Government of India. could 110t, 
however, make np their mind on the subject earlier than last month when 
they issued a Communique laying down certain principlea which should be 
f&llowed in suoh matters. Meanwhile, the mischief had already been done, 
and untold hardships had been caused to a silent but resentful population 
whose economic life was seriously disturbed and who were bodily uprooted 
helm the homes of their ancestors without adequate provision bemg made 
beforehand for settling them elsewhere. As an instance of the policy so 
far followed bv the Government in this matter, I would briefly recall flbe 
.alient features of a typical. case which I brought to the ,notioe of the 
Government. 
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On the 4th April last, as many as 35 villages in the district of Noakhali 
in Bengal were simultaneously evacuated at the hor~e tpo oi le .lOtice, 
and I find that the Government officer co~cerned made his report recom-
mending scales of compensation on tihe 9th, that is, five days after t.he 
actual evacuation had taken place; and in making this report he says that 
"t.he people were not allowed to take away their standing huts from their 
villages. There was a ~t shower of ruin yesterday. adding considerably 
to their difficulties. It is essential that we should give them some moncy 
(luiokly for helping them in building new huts in sites in which they \:hoose 
to live." Imagine the distress of the large population affected by this 
'order who were expected to look for ulternative liites for rebuilding their 
huts after they had been turned out. of their hearth and horne in pouring 
TBin. 'l'he scale of compensation proposed in the" report is w poor lind 
ll.rbitrary that no -civilised Government ean possibly support it. But I 
have no time to go into the details. Many more instances of this kind 
are known to me and other Members of this House. I can assure Honour-
I able Members that these instances are supported by documents, 80llle of 
whieh I brought to the notice of the Department concerned in April last, 
and are Dot based upon rumours, which His Excellency the Goveruor of 
Bengal, in addressing the joint session of the Bengal Legislature on Mon 
day last, said "were almo8t entirely baseless' ': 
• Coming next to the actual operation of the policy of denial in I:'ome 
parts of Bengal, with which I am familiar, I should like topoi!lt out 
that perhaps' Sir Edward Benthall's statement tnat boat traffic was t'n-
oou!'aged rather than discouraged, requires modification. Even the 
Governor of Bengal in his speech rflferred to the denial to the enemy of :,ll 
forms of transport as one of the roost pressing  needs, and to the ('ontrol 
over boats in coastal areas that it has led to. Froro the complaints reo 
ceived hy me, some of which I duly forwarded to the Government a fevi 
months ago, it appears thot normal internal trade in certain purts of 
Bengal. where the boot constitutes t.he only method of transport, was 
seriously interferfld with, t() the detriment of the economie life tit the 
pP.ople at la.rge. Another action in carrying out th'" policy of denial con-
sisted of shifting so-called surplus stacks of foodstuffs from plt\ces exposed 
tc the threat, of invasion, without due regard to the interests of the people 
concerned. In a.rriving at an estimate as to what actually constituted 
such surplus,! the officers concerned adopted most arbitrary methods, Qnd 
apa.rt from removal of such surplus stocks they were in mally instances 
kept under lock and key by the police and the owners themsel.ves had on 
occasions to resort to bribery for the purpose of drawing upon such stocki 
for meeting their needs. 

I now come. though most reluctantly, to a few other painful ep.isodes 
that, have happened as a result of the location of troops in different rural 
8iII888 of BengsJ. I drew the attention of Government in May last to twO 
specific cases, in one of which a few persolls, in an area within ten miles 
01 C..leutto, lost their lives lit the hands of the soldiers, while many others 
were wounded, as a result of a protest which these, persons had made 
against pilferings of garden prod~ct  in. wh:ch th~ soldiers ware discovered, 
and abuse of their women-folk 1ll whICh they mdulged. In the Depart-
mental reply dated the 8th June last, I was assured that the matter had 
already been the subject of careful investigation and. ~hat the G?vern-
meutwere awaiting its result. I have not h"ard anythmg further 1n the 
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matter. The next caSe to which I will refer was also brought to tho notice· 
of the Department by me and it relates to .. atrocities of & revolting nature'" 
committed on innocent villagers by & number of soldiers. In making this 
characterisation, I am merely quoting 8 few words of a resolution ,ldolltcd 
by the Working Committee of the Bengal Provincial Muslim League on 
the 19th of April last. I have no desire to shock the House by dn ,rin~ 

into the horrible details of this -incident,. Briefly put, it was a case of 
indiscriminate and wholesale rape by soldiers on 8 large number of wornell' 
folk inhabiting certain. Muslim villages in the district \of Noakhali, the 
gravity of which can be judged from the report tha.t a bumber of them' 
were discovered later in a half·dead condition and some of them IIctually' 
died. The resolutions adopted by the Muslim League in thiR connection" 
do Dot appear to have led to any tangible result, except-that their publica-
tion in the Muslim League Journal, Star of India, was followed :'y the 
suspension of that newspaper for a few days under orders of the Govern-
ment of Bengal. I wrote to the Department on the 9th May last drawing 
attention to the reportR that I had received in this 'connection, and which 
had not been permitted to be published in the Press, and I pointed cut 
. in my letter that the stoppage of the publication of the news in the Presl 
had not prevented its circulation from mouth to mouth, possibly in an 
ever-increasingly exaggerated manner, throughout the eastern district. ot 
Bengal. I tried to impreRs upon the Department the incalculable hlum 
that was done by t.he circulation of sllch reports, unless they were followed 
by prompt enqUlry and pUblication of II.n authorised version at an early 
date. The reply toO my letter is dated the 11th May, 1942, in which I was. 
told that the Government hRd already received intimation of the occurrence, 
and that the matter was under eXllmi.nation, firstly, by a Military Courl. 
~f Enquiry, and sfcondly, by an enquiry by a Magistrate. Nothing fur-
ther is known. 

Promptitude> and frankness have never been characteristics of this 
Government even .in matters of such gravity .• Reports of other incidents. 
also occasionally reach us where unfortunate clashes have taken l,lace 
between the civilian population an,d the military, and women-folk have 
been subjected to molestation. Is it, therefore, to be wondered that bitter- I 

ness of feeling between the Government and the people, which is not 
merely most iieplorable but dangerous in the Present circumstances, :lI.1S 
been increasing by leaps and bounds in the country, even without tile 
assistance of any political agitation? We had the amusing spectacle the 
other day of the Brit,ish Premier hugging the census report as a armonred 
breast-plote that made him invincible. May I ask the Home Member tOo 
go down to the rural areas in Eastern Bengal, particularly in the dilJtricts 
of Chittagong, NORkhali and Barisal. fully armed with the census report. 
if necessary, and truthfully deRcribe to the House on his return the degree 
of loyal support which Government can count upon from the people at 
large, belonging as they do either to the Muslim Community or the 10-
called Depressed Classes? 

While the pop la~ ieeling has thus been deeply embittered, the influx 
of Indian evacuees from Burma. carrying tales of heartless treatment and 
racial humiliation on an unprecedented scale, has set the whole 30llDtry 
ringing with denunciation of the present Government. I have jUilt roo 
ceiVed 1& prlpted meseage from Oour Honourable colleaiue, Shaikh Rafiudditl 
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. .Ahme.<i Sidd~ e, of Chittagong, whose ill-health p~e e t  his attendllut!c 
here today, in the course of which he states that "the Government ~,re 

·doing absolutely nothing for the Indian evacuees who have no hearth and 
home, no food and no clothes. These poor people are wandering in Chitta-
gong with their children and wives just like nomad tribes and begging from 
,·door to door. Many of them are still daily coming to Chittagong 011 foot 
from Burma. Their pitiable plight, if you could be shown, must have 
moved you to pity and tears. The differential treatment meted uut to 
the Indian evacuees and the apathy of the Government towards their cause 
are highly deplorable". 
Sir, it is against this background of mass disconteut and disaffection 

that the decision taken by the All-India Congress Committee iu sheer 
~el peration, and the untoward repercussions that followed tht' /lrrest of 
Congress leaders, can be properly examined. 

During those anxious days when hooliganism was rampant ill the 
Imperial City, fearful e.cCoUD~ trickled through despite censorship, not 
merely with reference to the position in Delhi but ,also in the pro in~e , 

and there could be no doubt in the mind of any impartial observer thd 
the spiritual successors of O'Dwyer and Dyer, who rule the roost at)iiew 
Delhi, had initiated a reign of terror. In the name of combating violence 
and sabotage, which no one in his senses can exonerate or fail to con-
demn, they had resorted to methods reminiscent' of some of the wont 
brutalities ascribed to the Axis powers. Hooliganism on the pa.rt c.f the 
goonda8 has been answered by equally. if not more, reprehensible terroriflm 
on the pretext of restoring law and order which cannot find support from 
any live, zubberdast Dewan of any Indian State-not to speak of any .z-
Dewan. Society at large has been penalised for the offence of the few. 
Collective or, to be more accurate, communal, fines on the principle of the 
ju.i.1 have been imposed, and masses of innocent people have thus virtually 
bean treated and punished as hostages for the misdeeds of the guilty, in 
correct Nazi style. Insult, indignity, injury, assault or even death, has 
been meted out to the innocent along with the guilty with a degree of 
impartiality. Inoffensive Indians, irrespective of their position in society, 
such as Sir MadhoraoDeshpande of Nagpur, have in places been made to 
remove litter from the streets in order to impress on the public at large 
tho~light 01 the British authority in whose eyes all Indians are equal. And 
Sir CowaRji J ehangir should not flatter himself that he i'J lDlll\lme from 
such e:\periences. Heroic attempts ha.ve been made to p:omote the in-
l,ere~t of truUiful satistics of the dead and wounded. It is alleged Lhat 
th~ wounded could notalwlI.,vs count upon proper medical attention in cer-
tain Oovt;rnment hospitals because they were 'rebels'. Thebe are among 
the reports that reached us from different affected al·eas, hut I shall not 
,dwell further on this infamous chapter of British history in Iudia which has 
just opened, because there may be another opportunity of dealing with it 
during this Session in greater detail. 

Today frightfulneB8 is the measure and expression of British might in 
India, ~t the moral cowardice of a despotic Government dictates the 
necessity for stifling publicity of legitimate information inSide the ol)untry. 
More')vor, control and manipulation of pUblic opinion in friendly Muntries 
abroad necessitate the landing out of infonnation with the help of the official 
·spoon. The Press has been gagged so successfully that nothing but officially 
approved news can be published either in India or !\broad. The Pre ~ i. 
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India, according to Government, should either behave a&l a subordinate 
r~ch of the Home Department, or it must be scotched. A former Mem-
ber of this Bouse and ez-colleague of mine, Mr. Arthur Moore, is under-
stood to ha"e been jockeyed out of the editorljhip of the Ste.tusman through 
wire-l'ulling from New Delhi as a punishment for his occasional expres!5ions 
-of pr~-Indillll feelings, and the :aritish editor of Civil and MiliLary GaEette 
of LahClre may share the same fate unless he becomes tlufficiendy cs.reful iu 
.time. 

The magnificent achievement of the Press censoring policy js indicated 
by the fact that for WIlle time 96 Indian newspapers, including some of the 
most leading and influential dailies, voluntarily ceased public8Lion. Out of 
ih..is number, about 22 have later resumed publication_ Th~ rest continue 
their voluntary suspension as a protest against the illogical anu dictatorial 
control exercised over the publica.tion of news which Joes nOli, even accord-
ing t.o joreign journalists present at New Delhi, permit a baiunced picture of 
the situation to be given. I do not for a moment contend tha.t under c~ndi
tions of war, the llress shoulcl function regatdless of any untoward conse-
~ ence  which undesirable publicity may lead to. There should be u. .ys-
.-eIll under which a responsible institution like the Press, wllich is consi-
.dtll'ed to be an essential limb of any civilised administration, may be put in 
touch with the executive authorities for the purpose of mut,uai appreciation 
of their respective view points and voJuntary regulation of hl1~ conduct of 
the l'ress. I understand that a system of what is called f't'ess Advil1ing 
.started some time in 1940, and was originally intended to aSsliolt li'cwapsper-
men by giving them guidance when they wanted it. This volulltary. system 
has now gradually been transformed into compulsory pre-censorship. It 

.-Jlppears that for some months past, particularly after the bl'eq,kdoV/ll of the 
..cripps l1t.gotiations, censorship of messages became ncrea~:ntily .stringent. 
Press advisiug has now assumed the form. of actual a.uthoritative official 
c~n olllhip. and there are today so many diJIerent authol ities exercising 
powers of censorship that the Press is altogether bewildered, and the reading 
public clLnnot be sure of getting any reliable or even rational presentati.>n 
.of facts relating to the political situation in the country. Ap'lrt from the 
lo-called PresE' Advising, there are authorities who are reEponsible for 
.censorship on behalf of the Military Department. Under cover of Military 
censorship, the Government have succeeded to & large extent in pre-
"enting pro-nationalist political materi!l.ls, devoid of any military· 
significance, from being published in this country or in the fri~ndly 

.count-ries oversells. Press comments from Britain, America and China of B 

.Pl".)-Indian character were either discouraged, or sometimes. even suppress-
ed, in India, in the name of Military censorship. Prominellce was given, 
on the other hand, to adverse comments appearing in the overseas Press, 
llnrticulo.rl,v those critical of the Congress. A significant e.umple of t.hat 
'policy is to be found in the omission of President Roosevelt 'EO reierence to 
the t.ll ti~ Charter being applicable to all the countries of the wI.rld, in 
his spef'C·h at Washington on the 28rd February last, from -the v(.rsion 
published in this country at the time, and this reference was not published 
in India until the text' of the speech reached here through the .American 
PresR. While India was flooded with adverse American comments on the 
"'-ardha resolution of the Congress, the favourable comments of the I)verseas 
?rei'll'; ",verI' not allowed t() appear in India. The news agencies were nljt 
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allowed by the Chief Press Adviser to send Mshf!otma Gandhi's letter to 
Marbhal Chiang Kai-Shek for publication in'the various IndlalJ newspapers" 
th<3s(l news agencies being particularly under obligation to refllr all matters 
to the Chief Press Adviser or the Provincial Press Adviser. 

I hold in my hand a notification signed by the Chiei Prt!ss' Adviser in 
which he grimly reminds uewspapennen that 'while speeches made on the-
floor of the Assembly are privileged, no privilege attaches to press report a-
of the procE'edings which are subject to the usual censorship'. 

Mr. PreBident (The Honourable Sir Abdur Rahim): Honourable Member 
has two minutes more. 

Kr. K. O. Neogy: I will finish my speech within that Llme. Not con 
tent with thi9 message, he obligingly infonns them that 'for thc convenience 
of corref:lpond£llts' wishing to obtain guidance, an offi~er of Chief Press 
Adviser's office will be in the Press Gallery on September U;th and 16th 
between 12 NOON and 2 P.M. This officer will only give gene~'a~ guidance on , 
poiuts in the debate which may be referred to him and cOpy for press advice 
will be dealt wit,h fl.E; usual in Chief Press Adviser's office'. This is how toe 
Geohbel" of India regulate and regiment reports of India's Parliament. 

Is the Honourable Member sure that he is not over-reaching himself in 
the pursuit of this policy? Already we hear that certaj,n foreign juurnalists 
have flown over to Chungking to outwit the censor and send unmutilated 
accounts of the Indian situation. And the credit of newspuperB in Indio. 
is now a minus quantity, as few are prepared to accept tlwir censored 
reports to be anything hut misleadIng. For a parallel of the situat-ion one-
has perhaps to tum t() Nazi Germany., 

Sir, 1 have attempted to give the. House a picture of the situation as it 
strikes me. The Honourable the Home Member has delivered a !!peech 
wortily of the Chief Constable of India. It dealt only with crinw and ended 
with t.he l'attling of the sabre. He is obviously a believer 11I the doctrine-
that India was conquered by the sword and by the &word it must be held. 
ConciliatioJ: is not in his line. 

Mr. President (The Honourable Sir Abdur Rahim): Hon(lurable Mem. 
bflr's time is up. . 

Mr. K. O. NeocY: He may repeat formulas about agreement. but be win 
d·) his be.:!t to make any agreement impossible. And for 'pl'()f)f of this ',m8 
need only refer to the'refusal of' pennission to the leader.:! of the Hindu 
?v!l-\hasabha to interview Mahatma. Gandhi. With his eye on t.ho large £orce-
of white soldiers, referred to by his master in Parliament" he is sure of 
waging a successJul war on as mRny fronts· as mll.y be necessllry. 

'j.;'" 

Qazl Muhammad .Ahmad EUinl (Meerut Division: Muhammadan 
Rural): Mr. President, during this dehate some of the Honourable Members 
have traced tlw t.istory of the present discontent and conditions from the-
time of Sir Stafford Cripps' visit. In fl E;enRe. I consider Sir Stafford 
Cripps' visit to be VE\ry fortunate, for ,r. find that the very perElons who were-
ignored by him are npt tired of prrusmg the p~po al  that he brought 
with him. Sir Cowasji Jehangir has entered into great details as tl) the-
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merits of those propo~al  a;nd has also touched the point that the Con-
gress had agreed to these proposals, but. something happened between the 
8th and 9th and the pl'Oposals were rejected on the morning of the 9th. 
I quite appreciate that the night of the 9th was a very fateful one, but 
I am surprised to hear that the proposals were such as were not acceptable 
to the Mu,;I:m Lengue, meaning thereby that probp,bly the proposals of 
the 8th were &<:ceptable to the Muslim League. I consider it' to be a 
strange argument thaL Sir Stafford Cripps was not able to ac(!ept tbe 
proposals of the Congress because they were not acceptable to the MUI;lim, 
League. 

Sir aowaali Jehangll: I never said tha.t. 
, 

Qui Kuhammad Ahmad ltumi: What Si~CQ., ,.a. i Jehangir said was 
that the proposal!'! of the Congress on the 9th would not be acceptable to, 
the Muslim League. That was exactly what he said. 

Sir OoWasJi oTehangir: 'That is correct. 

Qui Muhammad Ahmad Kazml: In other words, whatever proposal!; 
were thcr€ on the 8th, if the Congress had accepted them, they would have 
been acceptable to the Muslim League,. 

Sir Oowasjt Jehangir: That is your interpretation. 

Qui Kuhammad Ahmad Xumi: That is the only logical conclusioll. 
that 'onc Call draw from what he said. If the proposals of the 8th wert: 
not &c<:eptable to) tht! Muslim,. League, then the question of'the Muslim' 
ea~lIll does not come in for the rejection of those proposals. You ilring 
in the Musl!m eagUf~ only on the 9th because you want to show that it 
WIlS 071 account of the MURlim League that the proposals were rejected .. 
While it i.:; not a fad. 

E ithe I', we have to assume, that every party was Ignored and prob:lbly 
the Muslim League WIlS included in that, or if Muslim League was nOll-
sult€.d th~n it was eOl1sulted up till the 9th. Now, Sir, I was persunall,v 
not a party to t~e c negotiations, probably my Honourable friend. Sir· 
Cowllilji Jehangir, is in 8 better position to understand it. Still, I qay 
Rnd I maintain that the question as to who is responsible for resiling 
from th.! posit.ion that was taken on the 8th cannot he decided ill the ab>lellee 
of the parties themselves. It is useless for anyone of us to pass any 
resolution or t<> give finy opinion in respect of p~e who are not present 
t~d8y. Unfortunately, I find that the practice IS getting in vogue  ill this 
HOll';e that we are nt liberty to condemn and abuse persons who Ilre ,lot 
pre ~nt in the HOURe. Is it proper for Government to condemn people-
without hearing them '! 

'1'b, Honourabl. SIr BecfDald KuweU: What about the Prime-
Minister? 

Qdt Kuhammad Ahmad Kalltti: I think ille Prime Minister bas go; 
some representatives here in thill House. Other person;t Ilre behind the 
bars of prison. I may nt the outset make my position clearJ>eoa.Wle it is ' 
no ~ repa8ti~ ~tc ord , it i8 no use trying to condemn -people or your 
opponents who are net here. We all kl1ow, we have heRrd Governmpnt 
.ay it again aDd aga:n that in India nobody wants eiLber Japanese or the-
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Germans to come. This is a prospition which nobody is going to dispute. 
I think if th'd GQvenunent say that India is behind the war ~ffort ,. th.ey 
also mean to' say that no political parties in India are prepared to InVIte 
Japan ot' Germauy to this place. You condemn your opPQnent by 
dubbin ... him as a fifth colummst or that he wants to invite Germany or 
Je.pal. to invade Indls. That is not the proper way of arguing things. 
Which of tht! polit.ical-parties is not intelligent enough to understand that 
the people of India who have got nothin~ ~~oral force behind their 
back arll not in a position to tight against -material forces? Can we not 
understand that Germany and Japan, the one in Europe and the other 
in Asia has overcome moral force by their material power? Can \\'e, at this 
stage, and after understanding that, ever think that we, who desire 
indepcnd~I' le even during the progress of the war, would get it from people 
who arl:! devastating countries and which we are not being given by the 
BIjtishers today? SO', it iii absurd for anyone to argue that any political 
party, (hlY recognised political party, any P.aptl...that has any following in 
lndi'l has got that motive behind it. It jij useless to condemn people on. 
th'lt account. 

The question is, what is the reason for the yresent disturbances that 
have taken place.· Again, _ I say nobody deplores more than we do the 
di t r ance~ that bltVe taken place. If y~ are told today of injury to-
fe~8on and proper~y, ~ must say that the public have received greater 
lIIJ ury , they have dIed III ~ater numbers and they have suffered materitlUy 
more -thHD per~o ' belongmg to the Government Departments. I do not 
say that it a~ not the duty of Government Departments to suppress 
boalignnitlnt. I say Hnd I maintain that in almost every CBse greater force' 
was lIs(>i1 than \VIIS necessary by the Government and the (}o.vernment 
utilised this opportunity of hooliganism for the show of their power and 
for striking terror in the minds of the people. That is the pomt on which 
·we fight. That i~the point which we want to bring to the notice of the· 
Governmtlnt. 
Then. Sir, it is said that tht-: programme of sabotage or the programme 

of cutting (~o nication  is the nct of the Congress. This is a seriQus. 
charge that is levelled against the Congress, but the Congress have not 
been allowed the QPportunity to contradict t.hat' charge. As an ordinary 
observer of events, I want to draw ·the attention of the House to the 
stat"lments of responsible British statesmen and public men, who long 
before the meeting of the All India. Congress Committee in Bomba.v gave' 
out that in the l'resent days, the Congress had changed its· policy from, 
non-violence to violence, and that this time the programme of the Congress 
would be sabot.ag3 and cutting of communications and de8tructioll of 
'Pl'opet·ty. Thp ;,~ wen' the thing'S \"hich were givan out definitel ... · before 
thp. All Indi.l Congress Committee meeting. Today, spokesman -after· 
po efl ~U1 standt! up find 811:\'8 that this cllil he inferred from the "pp.(·ches 
of MlIh!ltmll Gandhi. Of COllrl~e, it cannot be inferred from the 8riee('hes 
of Mnhatm:\ Gundhi a~ they ore being read out today. But, Sir, look 
at, thrl bnekground in which M:ahatmll Gandhi hll.8 been wOl'king- nil hill 
life und even before. Could nnv word of yiolellce be rend into thO!le 
d~'('I rntio c:' Then, what I sny 'i~ this. Supposing for 11 minute t.he All 
India. Congress Committee passed n HeBohltion of that type. WIIS it then 
in the interest of the Government to brolldcRRt it And proclaim it to every-
body that tht3 pi'Ogramme of the Congress this tim(l o~ld be sabotage and 
cutting of communications, and destruction of proTJerty? Was it a. wise 
act on the part of the Govenlment tha~ even before the e~ting of the 
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All lndhl CongrIJd8 Committee they started interpreting civil disobedience 
movement to mean that it is one of violence and not non-violence? I soy 
it was the duty of the Government that even if the Congress were to 
pass a resolution regarding violent aotivities, they ought to have suppressed' 
~t. But th:l Government did not do that. The Government put some 
lDterpreu'lt\,lIls and broadcast them not only throughout India, 
but almost everywhere. I fail to see the reason for that. That was an 
extremely bad statesmanship. Probably, to my mind, it seems they 
wanted to Sl;ppress the Congress itself and they wanted to bring the Con-
gr6liS imo difU'epute throughout tl;1e world and in India. r maintain t.hat 
it WCl'J WBS on acoount of that impression created in the public mind: 
thll-li since the Congress leaders were arrested after the passing of the 
resoluti·.>n in Bombuy, a l'ection of the public understood that the pro-
gramme of the Congress was the one which had been propagated mostly 
by Governmoat agencies. . 
Now, Sil·, that having taken place the Government bave resorted ,to· 

force. As I have .. aid. it was the duty of the Government to do tha.t, but· 
the fault of th.l Government lies in haying committed excesses in every 
case. I maintain t.btli. even if the Congress Working Committee had' 
passed a resc.iutioD as alleged by the o ern~ent and. if the Government 
had allowed it to be propagated throughout India the condition would not 
have been much different than it is today. In my opinion it would have 
• beel} much better, because if the Congress had been allowed to make that 
declaration then the Congress itself would have come in the eyes of the 
public in the reality in which. it is alleged to be by the Government, and 
we would have stood up today and supported the Government in having 
dealt with th(. Congress in that fashion. But what has the Government. 
don9? They hav(' sent them to prison and ask from us a vote the.t they 
were guilty of that OIl circumstantial evidence. Were the Government with 
all their lJOweciul machinery ignorant of any propaganda which was being 
carried out by the Congress Working Committee that tliey had come thero.-
for violence? Just as one of the Honourable Membf:lrs has accused the-
Government that; if. they knew that the Congress was carrying on its pro" 
pasanda in regard to violence, why did they not say so earlier? I say 
that that wus not the ·reason. It is with the intention of condemning' 
the Congress, of hridging-it into disrepute that the ~ things were alleged' 
to have beell propagated by the Congress. The result was that they were-· 
Dent to the prison, they were given no opportunity to explain their position, 
andths] are being condemned today without having been given an oppor-
tunity t; explain. This treatment should not be accorded even to the worst 
type 01 criminal. Even he is asked an explanation. But have you given' 
any 'opportunity to the leaders of the Congress to say why they have' 
chang'Old their activities  and taken up violence as their creed? Have iOU 
given them II. c.hance for eetin~ t~e charges that are leve.Ued aga ~t 
them? Therefore. S;r, I moved thIS amendment. The-object of thiS 
amendment is nC/tto pray for Bny privileges, any concessions, for the· 
Con n"~~t;l leaderp who are carrying on the Congress propaganda, but what 
hilS "'rroinpted me to move this amendment is the fact that this Govern-
mf:lnt cannot condemn anvperson without giving him a chance to explain 
his position. What I Flllggest, is that they must ascertain the vif:l\\"<\ of 
the Congress leaders and f'lee whether as a matter of far.t they hnd the-
int~ntion of carrving on these undesirable activitieR nnd whether they 
hal propa~at,ed that throughout India. If theyden:v. t.hen the GOVf\rn-
ment should release them and give them an opportunity to tell to the-
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masses in II:dia that these acts of violence can never be appl'Oved of by 
-;them. That will be one of the means of restoring peace and trallquility 
in this country. 

Kajor Kay.rab Sir Ahmad Kawai Khan (Nominated Non-Official): Sir, 
on thit> motiou the Honourable the Home Member *s very well explained 
the ca:le of the Government to tl!e House. Many other speakers on behalf 
-of their Parties have proved IDDocence so far as tlieir Parties are concerned, 
and they ho~d others responsible for that. Many other speakers have .. 
express.ad their persenal views, but we, the Members here, have to solve 
the ~o t important question and that is what are the causes of thf' present 
disturbanca bnd' uure!1t and what is its remedy. That is the chief point 
to which W,' have assembled here to give our full considerativn. 
Mr. Griffiths has touched on that point but he has dealt with it largely 
frol>} the point of view of his Party. It is the same thing on which 1 am 
goiu 5 to speak, that is to find out what are the real root causes of the pre-
sent troublesome sit-uation and how to remove or reduce them. 
So far as I know, the Congress and the Muslim League and all ~)ther 

political parties right.ly or wrongly-that question I am not going to'disl'.uss 
4ere-believe that the British Govemment in India or at Home do not like 
-or int'md to part with real power, and are not prepared to give' effect to 
their pr<JllIiRes which they have made from time to time in reply t:; the 
various demands of Hindus and Muslims of J ndis. for independence. rrhis 
, ~e  to b9 the real cause of the present trouble as I understand it. 
Knowing this to b03 the real t.rouble in India-and I stand corrected if I am 
wrong-wI' have now to find what is the real remedy for this trouble, if 
not cent pe: cent., say 80 per cent. In my opinion it is in the hands of 
we Indians-the political parties Kl India and the elected Members of 
this HouFe-and we should sit together and put forward a united demand. 
Though the Government have given the same reply ver:v often that we 
should presoot a. united demand, I would like to support that by giving a 
simile. The Viceroy of India has an apple in his hand and many Indians 
-A, B, C, D-representing the political parties, come to take that apple 

hm him. One demands the whole of it; another de an~  

half of it, the third says do not cut it, the fourth says do not 
give it to anybody aE a whole. So, I say, what will the Government or 
the Viceroy do? This is the real position and we should calmly and coolly 
think over that. Congress wants to take the apple-the whole of it in 
their hand3, the MUf;iim League wants to cut it, other parties come to 
ta ~ one share or anot-her. Then what is really the sane method of ~tion 

, for a man who possesses the apple in his ha.nd? 

2 P.M. 

Mr. ]1[, Ghiasuddin (Punjab: Landholders): To eat it. 

Kajor Kawab Sir Ahmad Naw&Z Khan: I will put a simple question. 
If any maj)r community can say what it should get when this is the 
situllthll, then the remedy lies entirely in our Indian hands and not 
with the Bl'itiRJl Government here or in England. 
Mr. President, I would 1ike to cont.inue tomorrow' morning for a few 

more minutes. 

Mr. President (l'he Honourable Sir Abdur l~ahi ): The, Honourable 
Member can cOlltiuup his speech tomorrow. 

Tlte Assembly then adjourned t.il1J Eleven of the Clock on Friday, the 
19th SeptembH, 1942. 

" 
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